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EDITORIAL NOTE

The Third Conference of Chairmen of Committees on Subordinate
Legislation, and the Second Conference of Chairmes of Commiees on
Government Assurances, of Parliament and State Legislatures in India were
held recently in New Dethi. The Conferences were inaugurated by Dr. Bal
Ram Jakhar, Speaker of Lok Sabha. We open this issue with features on
the two Conferences which include. besides the inaugural addresses by the
Speaker, the speeches delivered by the Cheairmen of the respective Com-
mittees of Lok Sabha and Rajya Sabha on the occasion.

We also include in this issue an article on “Role and Position of the
Leader of the House and Whips in Parliamentary Business™ by Shri Pranab
Mukherjee, Union Minister of Commerce, Steel and Mines and Leeder of
the House in Rajya Sabha. The article is based oo a talk delivered by Shri
Mukherjee to I1.AS. Probationers at an Appreciation Course in Parliamen-
tary Processes and Procedures, organised by the Bureau of Parliamentary
Studies and Training, Lok Sabha Secretariat.

Besides these, the issue carries the regular features infer alia on Par-
liamentary privileges, procedural matters, parliamentary events and acti-
vities and constitutional and parliamentary developments in India and
abroad.

Avtar Singh Rikhy



CONFERENCE OF CHAIRMEN OF COMMITTEES ON
SUBORDINATE LEGISLATION

The third Coanference of Chairmen of Committees on Subordinate
Legislation of Lok Sabha, Rajya Sabha and State Legislatures
in India was held on 25 and 26 July 1981 in the Main Commit-
tee Room, Parliament House Annexe. It was inaugurated by
Dr. Bal Ram Jakhar, Speaker of Lok Sabha, We reproduce be-
low the inaugural address as well as the speeches delivered by
the Chairmen of the Committees on Subordimate Legislation of
Lok Sabha and Rajya Sabha on the occasion.

—Editor

INAUGURAL APDRESS By Dx BAL RAM JAKHAR, SPEARER, Lok SaBHA

It gives me great pleasure to welcome you all today to this Conference
of Chairmen of Committees on Subordinate Legislation in our country. I
understand that this is the third Conference of its kind, the two earlier ones
having been held in 1960 and 1975, respectively. These meetings provide
a useful forum for exchanoge of ideas and experiences and help solve the
practical peoblems encountered by the Committees in their scrutiny of
subordinate legislation.

With the growing range and complexity of govermmental activities im
the present day, legislation is no longer the simple affair that it used to be.
As the time passes, life becomes more complex, knowledge becomes more
comprehensive and with that everything becomes much larger in scope and
we have to have a wider vision and a very searching eye to see what is
what. In such a situation, it is not practicable for Parliament or a State
Legislature, as a body, to deliberate upon, discuss and approve every detail
iof legislation, which may be necessary for proper administration. Apart
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from the fact that our Parliament or State Legislatures just cannot manage
to find all the time that would be needed for going into all such details, the
need to meet unforeseen contingencies, the requirement of flexibility and,
on occasions, the very technicality of the subject-matier make delegation
by the Legislature of subsidiary or ancillary powers to subordinate autho-
rities a practical necessity.

Even as subordinate legislation is now universally accepted as ‘inevi-
table and indispensable’, it is also generally agreed that there are real dan-
gers or risks incidental to such arrangement. One such risk is that legisla-
tive enactments may tend to be skeletal, containing only the barest general
principles and leaving wide discretion to the concerned department or autho-
1ty not only to work out matters of detail, but also to regulatc matters of
substantive nature which may closely affect the rights and interests of citi-
zens. This must be clearly and implicitly understood.

As the distinguished Chairmen know, delcgation is permissible only
when the legislative policy and principle are adequately laid down and the
delcgate is only empowered to carry out the subsidiary policy within the
guidelines laid down by the Legislature. The supreme importance of the
Parliament is not to bc subverted in any case. As observed by the Supreme
Court in one of its leading decisions on the subject of delegated legislation
(Gwalior Rayon Mills’ case, AIR 1974 SC 1960), *it is not permissible to
substitute in the matter of policy the views of individual officeis or other
authorities, however competent they may be, for that of thc popular will
as expressed by the representatives of the people.” Yeoples arc the recal
masiers of this country; they are the supreme rulers. Their wishes are only
cxpressed by the representatives they have elected.

I hope the Executive would abjure the temptation of making a blanket
provision in the statute empowering a designated department or subordi-
nate authority to frame rules to carry out the purposes of the Act or extend
its application to other areas with such modifications as may be deemed
suitable. Such a tendency should be firmly curbed by exercising due vigi-
lance at the time it comes up for consideration and scrutiny in the House.

Another risk inherent in the system of subcrdinate legislation is that
officials in their zeal to achieve a particular result may imposc an un-
reasonable burden on citizens by requiring them to comply with various
conditions and formalities which might be unduly vexatious or even restric-
tive of individual rights and freedom. As members of the legislature. you
might have come acioss certain difficulties in your own States as well. 1
was in the Punjab Legistature and T had to face such difficulties. We had
passed certain laws pertaining to ceiling on lkand holdings, and the rules
came and' they were in coutradiction with certain terms and that is where
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the complexity begins and the difficultics arise. Therefore, it is very essen-
tial that we take it up and solve the problem even before it gets its root. It
may aiso be that the power delegated may not be precisely defined and the
Exrcuvve may stretch it to such limits as might not have been the mtention
of the Legislature. Soch matters can be agitated before courts but they have
occasion to consider only such of the rules and regulations as may be in
issue in particular cases raisad before them for adjudicatioa.

Tt is, therefore, primarily for the Committee to keep a ‘watchful and
even jealous eye’ on the delegation of rule-making powers and the way
they are actually used by the subordinate authorities.

At the same time, the Committees have to remember that they are dis-
charging a duty on behalf of the entire House and that once a decision is
taken, even though by a majority it becomes the decision of the House.
That is the accepted principle in a democratic polity. And so, as my illus-
trious predecessor, Mr. Speaker, Mavalankar had once observed in his
address to the Lok Sabha Committee on Subordinate Legislation, “Every
Member of the Committee is bound to work on the basis that the laws
enacted and the policies laid down have emanated from the entire House;
and, therefore, examination of implementation of those laws through rules,
admits of no party consideration.” I need hardly stress that the Committee

may approach its task in an objective manaer to see that these conform to
certain basic norms.

My friend, Shri Mool Chand Daga, Chairman of the Committee on Sub-
ordinate 1egslation of Lok Sabha will no doubt share with you, his first-
hand experience and knowledge, about the working procedures of the Com-
mittee, the important guiding principles it has evolved over the years and
also its achievements, difficulties or problems. And T am fully confident that
his experience has been enriched by his visit overseas. He tcok part in
the Commonwealth Conference of Delegated Legislation Committees held
in Canberra (Australia) in September, 1980 and 1 understand that it was a
very useful meeting and Shri Daga made a very valuable contribution. 1

would like, however, to touch upon one or two general points of interest to
all of you.

Friends, as you know, an important safeguard against the assump-
tion of arbitrary power by the Executive is the requirement that the
rules framed by it in exercise of delegated powers be laid before the
Legislature, thereby giving the latter an opportunity to go into the pro-
visions of the ru'es and modify or even annul them if they are found toi
contain any unreasonable or inequitous provisions or to exceed the limits
fof delegation. The Lok Sabha Committee on Subordinate Legislation
has all along endeavoured to ensure that rules, regulations etc. framed
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under dedegeted authority are laid before each House f Parlianiwent with-
out avoidable delay. 1 am glad to say that in pursuance of a recoms
mendation made by the Committee, the Union Government agreed to
ioclude suitable provisions in every Bill which seeks to delegate rule-mak-
ing power to subordinate bodies.

The fact remains, however, that cases of inordinate delays in laying
of rules or orders before Parliament do still occur. May be, most of
you have a similar situation in your States. In this connection the Lok
Sabha Committee oo Subordinate Lcgislation (Third Report, Sixth Lok
Sabha) very pertinently pointed out over three years ago that while the
rules become operative as soon as they are published. Parliament's statu-
tory right to modification/annulment, in terms of Statutes, becomes exer-
cisable only after the rules are laid before Parliament. Thus inordinate
.delays in laying of the rules result in depriving Parliament or the State
Legislature, as the case may be, of their statutory right of modification/
annulment for unduly long periods. It is, therefore, not only proper,
but necessary that our Committees both st the Centre and in the States,
should see that the rules, regulations etc. are laid before the House with
all possible expedition.

Another matter to which I would like to refer relates to the rules or
regulations framed by Statc Governments in exercise of powers dele-
gated to them under Central statutes. As you know. scveral Central
Acts dealing with matters cnumeratcd in the Concurrent List as well as
the Union List of the Seventh Schedule to the Constitution delegate rule-
making power to State Governments. Barring only a few, these Acts do
not contain the usual provisions for laying of ‘Orders’ framed thereunder
by the State Governments either before State Legislatures or Parliament.
Consequently, these ‘Orders’ largely escape legislative scrutiny by the
Central or State Committees. The question as to who should scrutinise
such rules etc. had been agitating the Lok Sabba Committee since 1959.
The matter was raised on the floor of the House time and again. The
issue also came up before the Conference of Chainnan of the Committees
on Subordinate Legisiation in 1975.  Subsequently, the Lok Sabha Com-
mittee called for the views of ail State Legislatures on the subject and
also heard the Law Secretary of the Union Government. The Com-
mittee went in depth into the matter and dealt with in extenso the various
legal issves involved and practical difficulties experienced in the process,
and embodied its conclusions/observations in an  exclusive Report—
Tweatieth Report (Sixth Lok Sabha }—presented to the House on 27 April,
1979. The Committee came to the conclusion that such rules may he exa-
mined by the Conunittees of State Legislatures.

I do hope this Conference will b= able tn take stock of th~ vosition
in this regard and you, Honourable Chairman. will be able to find out
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a practical and effective way to ensure that such a substantial segment of
subordinate legislation framed by the State Governments does not re-

main unscrutinised.

I am happy to add that the Committec on Subordinate I.egislation of
Rajya Sabha has also made a very comprehensive and useful contribu-
tion to the parliamentary scrutiny of subordinate legislation Shri Nara-
singha Prasad Nanda, Chairman of the Rajya Sabha Committee was also
a participant at the Commonwealth Confercnce of Delegated Legislation
Committees held in Australia in September, 1980.  As I have mentioned
earlier, it was a very successful Confercnce and our both the delegates
Shri Daga and Shri Nanda made a very valuable contribution to the dis-
cussions held there. I have no doubt that this Conference will gain a
lot from their knowledge.

With these words, 1 again welcome you all to this Conference and
I wish your deliberations all success and happy stay in Delhi.

Thank you again very much.

SpeecH By SHRI MooL CHAND DAGA, CHAIRMAN, COMMITTEE ON
SUBORDINATE LEGISLATION OF LOK SABHA

On my own behalf and on behalf of my colleague Shri Nanda, I have
great pleasure in welcoming you all to this Conference.

At the outset, let me express our gratitude to the Honourable Speaker
for having so kindly agreed to inaugurate this Conference and give us
the benefit of his guidance.

Hon'ble Speaker has already covered several important aspects relating
to subordinate legislation ie. how it has come to be ‘inevitable and indis-
pensable’; the inherent risks and dangers it is fraught with and, therefore,
the need for providing adequate safeguards against the possible misuse
or misapplication of rule-making powers by the Executive and the setting
up of the Committees on Subordinate Legislation. As Chairman of ther
Committee on Subordinate Legislation, Lok Sabha, I deem it my duty
to share with you my experiences in regard to the working of this Com-~
mittes of Lok Sabha and wait eagerly to listen to your own views and
expetiences of the working of these Committees in our State Legisiatures.
This Conference will also afford us an opportunity to know and discuss.
the problems and difficuities faced by us in tackling diverse issues with:
which our Committees are concerned.

The main function of the Committee on Subordinate Legislation is-
to scrutinize and report to the House whether the powers to make regu--
lations, rules, sub-rules. bye-laws etc.-—referred to as ‘Orders’ for the
salee of convenience—conferred by the Constitution or delegated by
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Parliament are being properly exercised within such conferment or dele-
gation. For this purpose, the Committee may examine all ‘Orders’ whether
laid on the Table of the House or not, framed in pursuance of the pro-
visions of the Constitution or a statute delegating power to a subordinate
authority to make such ‘Orders’. The Committee also examines Bills
which seek to delegate powers to make ‘Orders’ with a view to seeing
whether suitable provisions for laying of the ‘Orders’ on the Table of the
House have been made therein. In fact, it was in pursuance of a recom-
mendation of the Committce that the Government agreed to incorporate
in every Bill involving proposals for delegation of rule-making power
a provision to the effect that every rule made by the Central Government
under an Act shall be laid before each House of Parliament within the
time-limit prescribed.

The whole purpose in asking the Goverument to lay the ‘Orders’
framed under delegated power is to enable Parliament to sec that they
are within the limits laid down by it and do not contain any unreasonable
or inequitous provisions not intended by Parliament. Parliament thus gets
an opportunity to discuss the merits of the ‘Orders’ so that it may, if
neccessary, suggest modification or even annulment. Besides, the Speaker
may also refer a Bill coataining provisions for delegation of legislative
powers to the Committee to examine the extent of the power sought to
be delegated. And, in cases where powers are proposed to be delegated
to State Governments or other authorities for bringing into operation any
subsidiary provisions or for making any further ‘Orders’ the Committee
examines the necessity for such delegation, as also the manner in which
such powers are to be exercised by the subordinate authorities concerned.
If the Committee come to the conclusion that the provisions contained
in the Bill delegating legislative powers should be annulled wholly or in
part, or should be amended in any respect, it reports its opinion together
with the grounds thereof to the House before the Bill is taken up for
consideration. The Committee may also bring to the notice of the House
any other matter relating to ‘Orders’ or any question of subordinate
legislation arising therefrom which it feels should be placed before the
House.

Friends, I would like here to invite your attention to a specific pro-
vision in our Rules regarding Bills involving proposals for delegation of
legislative power. 1 mean Rule 70 of the Rules of Procedure and Con-
duct of Business in Lok Sabha. which states, “A Bill involving proposals
for the delegation of legislative power shall further be accompanied by
a memorandum explaining such proposals and drawing attention to their
scopc and stating also whether they are of normal or exceptional charac-
ter”. Provisions of this Rule being mandatory, the Committee had in
one of its Reports sought strict Executive compliance therewith in case
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of every Bill which involves delegation of legislative power to the Central
Govemnment or to any other authomty.

Tbe Committee, in practice, scrutinizes all ‘Orders’ made by the
governmeat or any other subordinate authority ultimately responsible to
the government, and which are published in the gazette or laid on the
Table of the House.

Now, while examining an ‘Order’ the Committee considers in particular
whether it is in accord with the general objects of the Constitution or the
Act pursuant to which it is made; or contains matters which, in the opinion
of the Committee should more properly be dealt with in an Act of Parlia-
ment; or it contains imposition of any tax; or it directly or indirectly
bars the jurisdiction of the courts; or it gives retrospective =ffect to any
of the provisions in respect of which the Constitution or the Act does
not expressly give any such power; or it involves expenditure from the
Coasolidated Fund of India or the public rcvenues; or it appears to make
unusual or unexpected use of th: powers conferred by the Constitution
Os the Act pursuant to which it is made. or there appears to have been
umjustifiable delay in its publication or in laying it before Parliament; or
for any reason its form or purport calls for any elucidation.

As legislators, social workers and publicnien many of us might have
personally experienced that the root cause of abuse of subordinate legista-
tion lies in unfettered and unguided discretionary powars conferred on
the Executive. Honourable Speaker has just now caution:d us in recard
to the various dangers and risks that are inherent in such legislation.
New problems, however, arise as the Commiitez proceeds with its duties
from year to year. It has, therefore, to think, act and devisz appropriate
solutions to such problems and in the process evolve further guidelines.
This, as you would all agree, is a continuous process. [ may, however,
briefly refer to some of the-broad principles established by our Committee
for the guidance of the Executive:

(i) As far as possible, guidelines/criteria to be Yollowed by the
authority concerned for the exercise of discretionary powers
vested in it should be laid down in the rules.

(ii) In cases where the authority concerned deviates from a norm,
it should be required to record in writing the reasons for such
deviation.

(iii) Before any adverse action is taken against a party, it should
be given a reasonable opportunity of being hscard. and after
a decision adversely affecting a party has been taken it should
have the right of appeal or representation, as the case may
be,
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(iv) In order that the persons similarly placed are not treated
differently, the powers of exemption/relaxation should beg
exercisable In respect of ‘categories or classes of persoas’,
as contradmtinguished from individuals.

(v) In ceses where an anthorfty concerned is vested with the power
to suspend a licence or supplies, pending institution of regular
proceedings, a maximum time-limit for suspension should be
laid down in the rules.

(vi) The provisions of rules which may make a citizen liable to-
a penalty should be well-defined, and not worded vaguely.

(vii) In case of seizures and searches, suitable safeguards like tbhe
presence of witnesses, preparation of inventories of seized
goods and giving a copy thereof to the persons coacerned
should be provided.

(viii) In case of rules relating to disciplinary proceedings, not only
the punishing powers of the competent authority should be
precisely defined but the procedure to be followed by the
competent authority also laid down in the rules.

I am in a happy position to suy that the Committee of the Lok Sabha
has been, since its inception in December 1953, working very smoothly. [t
has been a tradition with thc Committee that all its decisions are unanimous,
party affiliations not being allowed to atfect its deliberations. It has so far
presented 79 Reports, 6 in the First Lok Sabha, 13 in the Sccond Lok Sabha,
6 in the Third Lok Sabhs, 7 in the Fourth Lok Sabha, 20 in the Fifth Lok
Sabha, 21 in the Sixth Lok Sabha and 6 in the present Lok Sabha.

As you are aware, the Committee keeps a continuous watch on the
implementation of recommendations by government and [ feel happy to say
that the recommendations of the Committee are normally implemented by
the administrative Ministries concerned. A time-limit of six months has
been fixed within which the ministriesidepartments are requirced to imple-
ment its recommendations. Where, however, the ministry is not in a posi-
tion to implement or feels any difficulty in giving effect to a recommendation
made by the Committee, it places its views before the Committee. The
Committce in such cases may. if it thinks proper, either drop the recore-
mendation or modify it. It is open to the Committee to reiteratc their
recommendation in a further Report to the House accordingly.

It is a matter of satisfaction for all of us that the Committee’s impact on
the Executive is clearly discernible. While drafting rules and regulations
the Executive now keeps in mind the possible reactions of Parliament and
the Committee. The preventive influence of the Committee is also equally
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visible, for, the Executive is aow careful enough to avnid repetition of the
lapses pointed out by the Committee in its earlier Reports. So, we see
that the Committee has become an effective instrument o Parliament.

Our task in this Committee is to ensure that the subordinate legislation
framed by the Executive does not transgress the limits laid down in the
statutes and also that it does not result in unnecessary harassment of the
general public. As the Hon'able Speaker has said a rittle while ago we
should not lose sight of the fact that the ultimate aim and ead of all rules and
-regulations is to serve the larger public interest.

Friends, we hope to have a very fruitful exchange of views on the
important issues that have been coming up before us during the course of
our Committee work at the Centre and in the State Legislatures.

I welcome you once again and seek your cooperation in making this
Conference a success.

SPEECH BY SHRI NARASINGHA PRASAD NANDA, CHAIRMAN, COMMITTEE
ON SUBORDINATE LEGISLATION OF RAJYA SABHA

Mr. Chairman, 1 am beholden to you for giving me this opportunity of
summing up the very important deliberations by the Chairmen of the Com-
mittees on Subordinate Legislation of both Houses of Parliament and the
various State Legislatures. In the course of our deliberations, we took de-
cisions on many material points like framing and laying of statutory orders
and fixing @ time-limit for framing and laying of statutory instruments. We
also took some decision regarding publication, the mode of publication, the
manner of publication and the period for which the publication should be
made. We also took a concrete decision on the constitution, the scope and
functioning and on the term of the Committee on Subordinate Lcgislation.
In this case, we recommeaded that the terin of office should be two years
instead of one year. We discussed some other points like desinebility of
having affirmative procedure but it was not possible to arrive at any con-
clusion obviously because a discusston on this procedure needed some car-
lier preparations on behalf of thc various committees. I appreciate their
decision and in any case we had the discussion and I hope the Chairmen
of the various Committees on Subordinate Legislation will give some thought
to this aspect of thc matter. It will strengthen the hands of the Committees
op Subordinate Legislation and it will add to their power and certainly it
will not subtract from the power that they are now exercising. We also
discussed certain questions regarding amendments, regulations, rules and,
then, examination of statutory orders framed by State Governments under the
Central Act and we took some decision on this point. We also discussed

.
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whether amendment of statutory orders through executive orders should
be permitted in any circumstances and whether the Committee should ex-
amine the rules framed under Ordinances and whether the Committee
sbould go into the rules framed by autonomous bodies like the public
undertakings, government companies and so on and so forth. We also
discussed the feasibility and the desirability of prior scrutiny of rules and
the regulations by these committees. We took decisions on questions re-
garding the right of appeal against exercise of discretion by executive auth-
Orities, the mode of publication that should be given to the recommenda-
tions of the committee, the follow-up action taken on the recommendations
of the committee and finally we discussed the very interesting point on the
question of the nomenclature of this committee, whether it should continue
to be called the Committee on Subordinate Legislation. In the course
of our discussion, a very interesting point was raised hy Shri Raghunandan
Prasad Chairman, Committee on Subordinate Legislation, Bihar Vidhan
Sabha. A fundamental question was raised by him whether the report
submitted by the Committee on Subordinate Legislation should be binding
on the government or it is recommendatory in nature. In other words, he
tried to define the character of a report by the Committee on Subordin:te
Legislation as of binding nature and the over-whelming view expressed was
that it is of a recommendatory nature. In any case it appeared to me that
there was a communication gap. In the course of our discussions and
in many matters which were also discussed, it appeared that if : member
stepped in to make a point. the point was not well taken. Sometimes it
happens because of communication gap. In this connection, I will tell you
a story on what bappens in cases of communication gap. Oncs a Swedish
lady wrote to a famous Dutch painter that she wanted to be painted in the
nude. The painter promptly wrote back to say that he was not willing to
do so. She again wrote to him pleading to be painted in the nude, and ihis
time she offered him twice his usual fees. The painter wrote back to say
thrat he had consulted his priest and he had advised against this propesal.
The lady was very keen and she wrote for the third timc offering four times
his usual fees. This time the painter could not resist the temptation and
wrote back to say, “Madam, 1 am willing to do so, but only on one con-
dition—that I should be permitted to keep my socks on—because it is there
that T hold my brushes”. There was a complete communication gap; both
were talking of two different things that the same time.

When we make a recommendation, we talk of something, hut the min-
istry talks of something else. The problem of non-implementation arises
only where a communication gap of this type comes.

We discussed another interesting point. Members will remember that
1 raised a point regarding framing of cryptic rules which affect the cititzens
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of the country. Shall I give an example of the kind of sules which a&re
framed? These are two illustrations of the type ' rules that are
framed : —

In ove case, in Great Britain, an effort was made to defing prechely
‘nuts’ : and this was ihe definition given :

“In the Nuts (unground) (other than grounanuts) Order, the
expressioo ‘nuts’ shall have reference to such nuts, otber than
grouvadnuts, as would, bal for this amending order, ot qualfy
s nuts (unground) (other than groundnuts) by reason of their
being nuts (umground)”.

To arrive at precision, this was the kind of difinition given by tiem !

I will give another example from the Finance Act of 1966 in our own
country. The definition of ‘rounding off of income’ was given. This is
how they defined ‘rounding off of income’:

“Subject to thec provisions of sub-section (2), the amount of
total income computed in accordance with the foregoing pro-
visions of this Act shall he rounded off to the earest multiple
of Rs. 10 and for this purpose. any part of a rup e consisting of
Paise shall be ignorad and thereafter if such amount is not a mnl-
tiple of 10, then. if the last figure in that amount is 5 or more, the
amount shall be increased to the next higher amount which is &
multiple of 10, and if the last figure is less than 3, the amount
shall be reduced to the next lower amount which - a multiple of
10, end the amount so rounded off shall be de. *d to be the
total income of the assessee for the purposes of th  ct.”

I hope the Chairmen attending this conference have uaderstood the
full meaning of the expression ‘rounding oft of income’.

This is the kind of problem which the committee sometimes faces.
That is why I suggested during the discussion that the rules framed should

be in a very simple language and not cryptic or ambignous or skeletal in
nature.

I must say that we had a very interesting discussion. After all, this
is a continuing process. This conference is not the last conference of the
Chairmen of the Committees on Subordinate Legislation: there will be many
morg such conferences and new ideas will crop up to make the functioning
of the committee more effective, more meaningful and really serviceable to
the people in whose name all of us are here in this capacity.

Basically, I believe in the process of natural evolution. Rules and regula-
tions and formulations which do not conform to the process of natural
evolution somehow do not work. The experience in our country has been
that, by adopting this process — the process of debate, discussion, consul-
tation aand persuasion—we have succeeded in getting 95 per cent of our
recormnendations accepted by the government: hardly five per cent of the



Conference of Chairmen of Committees on Subordinate Legislation 289

recommendations ere not accepted by them. Therefore, we should not
think whether th’ recommendations made by us are binding in nature of
are recommend#tory in character,

Before I conclude, Mr. Chairman, may I heartily thank you for
conducting the deliberations of this committee with a great semse of humour
and accommodatjon for the Chairmen of other Committees. May I also,
through you, convey my sincere thanks to the Speaker who permitted you to
organize this conference, and to the Secretary, the Additional Secretary and
the staff attached to the Secretariat who have made this conferenicz a grand
success. 1 again thank you, Mr, Clmirman, for the opportunity you gave
me to sum up the deliberations of this Conference,

1432 L.S.—2
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CONFERENCE OF CHAIRMEN OF COMMITTEES ON GOVERN-
MENT ASSURANCES

The Second Conference of Chairmen of Committees on Government
Assurances of Parliament and State Legislatures in India was held on 22
and 23 August 1981 in the Main Committee Room, Parliament House
Annexe, It was inaugurated by Dr. Bal Ram Jakhar, Speaker of Lok
Sabha. We reproduce below the inaugural address by the Speaker as well
ag the speeches delivered by the Chairmen of the Committees on Govern-
ment Assurances of Lok Sabha and Rajya Sabba on the occasion.

—Editor

INAUGURAL ADDRESS BY DR. BAL RAM JAKHAR, SPEAKER, LOK SABHA.

It gives me great pleasure to welcome you all today to this Conference
of Chairmen of Committees on Government Assurances of Parliament and
State Legislatures. This Conference is being held for the second time,
having met once e¢arlier in March, 1976. Our Chairmen of these Com-
mittees here Shri Jagannath Raoji and Shri Nageshwar Prasad Shahiji
must be thanked for all this effort they have undertaken to provide us this
opportunity to meet together and exchange our ideas. These meetings have
indeed their practical utility as a forum for exchange of ideas and experien-
ces and finding solutions to the common problems faced in the course of
working of these Committees, It is only exchange of ideas that
enriches our minds and we gein from each other’s experience. If one had
to go on his own one would have a one track mind; he would not leamm
anything from others. So, it is good that from time to time we must
exchange ideas with each other.

In parliamentary democracies the Legislatures and the Executive arc
linked together closely by a whole network of relationships. The Execu-
tive is drawn from the Legislature. The check and influence that the
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Legislature exercises over the Executive stems from the basic principle that
the former embodies the will of the people and so it has a duty to oversee
the way the approved policy is being carried out, so as to ensure that it
remains in consonance with the urges and expectations of the people.
Legislature holds, so to say, a standing brief on behalf of the common man
and legislative oversight of the administration is meant to secure executive
accountability to public.

When I was a kid, and I was aspiring to become a good rider of a
horse, my father used to tell me, *You must be a good rider before you
ride 2 horse, because the horse has got four eyes instead of two, two are
visible as provided by God in front and two invisible are on its back. The
minute you ride a horse, it will know whether you are a novice or an
expert rider,”  The same is the case of Executive and Legislature. The
Executive with whatever system, would know whether or not Legislature
or its limbs were in a position to control it or were having the reins in
their hands or they allow it to go stray wherever it might take you. So
we must be aware of the fact that it is an onerous responsibility given to
us and we must make use of it fully well and we must learn how to use it.

The procedures in our Legislatures are designed to afford adequate
opportunities for the effective enforcement of ministerial responsibility.
The legislative floor offers scope for the ciriticism and evaluation of ad-
ministrative policies and programmes and for bringing to specific notice of
Government matters of the hour exercising the public mind and eliciting
their stand thereon, while an in-depth scrutiny and follow-up of govern~-
mental penformance is carried on through a well-knit system of committees.

In our Committee constellation, the Committee on Govermment Assur-
ances occupies an important place. It takes care of the stage between
promise and performance. The Committee has to sec that what is
promised by our Ministers is implemented. It is not worth the salt, if
the Ministers just say that they will do something and just forget about it.
What is the benefit? In actual implementation and perfomnance lie the
key to development and progress of the country. The establish-
ment of this Committee is an example of how, with some thought, legisla-
tive surveillance could always be strengthened and made more cffective in
numerous little ways. If you would recall, it was in the year 1949 that
the Government at the Centre, for the first time made arrangements to
extract from the proceedings, assurances, undertekings and promises Of
Minrsters on the legislative floor and report to the House the action taken
on them from time to time. This development, welcome, though it was,
not completely satisfactory. For, there was no machinety of the House
as such, to ascertain whether all the assurances given by the Ministers had
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been extracted and, if so, whether they were being fulfilled by the Gov-
emment within reasonable time and satisfactorily. To remedy this situa-
tion, it was our first Speaker Shri G. V. Mavalankar to whose vision and
faith in the destiny of the Legislature as a people’s institution we owe many
things in our parliamentary life—who thought of a standing Parliamentary
Committee for a systematic follow-up of ministerral assurances. Thus, the
first Committee on Government Assurances came to be constituted in
December, 1953. It was an important innovation, which has come to be
much appreciated in our country and elsewhere, and our experienrce over
the years, it would be agreed, has fully borne out its usefulness.

A feature of the working of this Committee at the Centre is the close
association of the Department of Parliamentary Affairs with the task of the
Committee. The Department of Parliamentary Affairs acts as a coordinat-
ing agency for the Ministries and Departments of the Government and
maintains liaison with the Committee for prompt and proper implementa-
tion of the assurances. That is why we have Shri P. Venkatasubbaiah,
Minister of State in the Department of Parliamentary Affairs sitting just
by my side.

I would pause here to stress what is usually lost sight of, or is not suffi-
ciently recognised. As X said earlier, under the parliamentary system the
Executive and the Legislature are working partners, two limbs of the same
whole—it is like the flesh and the bones—who should act in clase concert

" it they are to fully discharge their common obligations to the people,
We enjoy th: confidence of the people. We are beholden to them. we are
trustees and if anything wrong goes with that trust, it is we who are to be
blamed.  And our Committees—be it the Assurances Committee or any
other—are actuvally meant to be a kind of aid for improved performance.
To take the example of the Committee on Government Assurances itself,
it acts as a kind of remembrancer and thereby helps everyone to keep track
as to what has been happening to the numerous assurances given on behalf
of the Government from day to day. The basic approach of the Coms-
mittee is not one of fault-finding but of ensuring timely governmental
action, as should be apparent from a study of its procedures. It prompts
the Government, it twits where it might be needed, to do it in time,

A unique feature about the assurances is that they do not lapse on the
dissolution of Lok Sabha. While other Committees start with a clean slate
after dissolution, the Committee on Government Assurances starts its work
with examination of all assurances which remained pending at the time of
dissolution and selects such of them for being pursued further as are of
substantial character and public importance and have not lost their utility
@ue to efflux of time. Thus, in a way, the work of the Committee is of a
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contimious nature. Progress is a continuous phenomenon. It is not
achieved ia a day. It cannot be accomplished within a day. This conti-
nuous process must be kept on and on, with a persistent tenacity of purpose.

Friends, Legislatures today have to fulfil a new role expectation as
wnterceders on behalf of the commonman. This role assumes special
significance in a country like ours where, for historical and other reasons,
the common folk tend to feel distant from the seats of authority. It is
true that as legislators, as the representatives of the peop'e. we have to see
that the benefit accrues to the commonman. not to the privileged. Here. in
our setup, we have got coteries, of organised people who enjoy the fruits
of labour all the time, but the people who toil day in and day out and the
rural masses in the villages are not cared for, their voice is not heard. It is
a small coterie of vested interests and we have to guard this nation from
this small coterie. It is our prime duty. We must realise what we are to do.
We have become ablivious of the fact that the tceming millions of this
nation are not cared for as they should have been. because a new organi-
sed class is taking over and we have to ward off this attack on the funda-
meatal rights of 86-4®ent of the people of India. The affluent class and
the organised sections have their own lobbies and may be able to take care
of themselves. That is what I wish to emphasise. It is the large unorga-
nised segments of our population—the illiterate, the small farmers and
artisans in our rural areas and the weaker sections of our society—who
nted to be specially looked after. The affluent have their own formulas.
They want to have the cake all the time cut out for them, the others may
go without it. We have a saying in Punjabi:

“TO Fre-7- AR —AT €Y g7 §IE”

“The  cow might not be prepered for giving milk. But you give me at
least half the shere.”

That is what they want. They do not care for the people who live in the
villages, because they have never been there. They have not seen their tribu~
lations. They have not seen the onerous duties which they have to perform
and in what insurmountable and difficult circumstances they have to exist
and survive to make this nation survive and fill our bellies. They have not
been looked after well. That is why as Chairmen of the Committees
on Government Assurances, you must look towards these people, and make
them realise that we represent them, that we represent the masses of India
and not the elite class which holds sway. It is the country’s legislatures,
as the people’s institutions, that have to go to their aid, that have to kecp
a constant vigil and intervene, as necessary, so that the interests of these
People do mot go unsafeguarded. If the Legislatures are to fulfil this
chligetion, #t can only be through the committees, who have the requisite
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powers and whose procedures are adapted to go in depth into specific
matters and come up with immediate and long-term remedies. If our
Committees go about thelr tasks earmestly, they would truly have lived up
to their role as limbs of the representative institution in the service of the
people. That should be a dogma for us, a gospel for us, because when the
day of reckoning comes, at least we have to answer to the Almighty whe-
ther we lived up to the trust the people had reposed in us.  Otherwise,

we will not be able to say that we were good people and we lived up to
what we had been entrusted with.

Our Chairmen of the Committees in the two Houses of Parliament will
be recounting some of the achievements and recent developments in work-
ing practices and procedures of their Comsmittees. All of you would be
having your own experiences to share. I have no doubt your deliberations
here would throw up useful ideas and lines of approach leading to a more
effective and purposeful functioning of the Committee throughout the coun-
try.

I welcome you all, once again, to this Conference and wish your deli-
berations all success. I again welcome you all and thank you.

SPEECH BY SHRI JAGANNATH Ra0, CHAIRMAN, COMMITTEE ON (GOVERN-
MENT ASSURANCES OF Lok SaBHA

I deem it a great pleasure and privilege to extend on my own bechalf
and on behalf of my colleague Shri Nageshwar Prasad Shahi, Chairman of
the Committee on Government Assurances of Rajya Sabha, a very hearty
welcome to all of you assembled here this moming. At the outset, I must
express our gratitude to the Hon’ble Speaker for finding time to be with us
and inaugurating this Conference with his inspiring Address.

Friends, as the Hon'ble Speaker observed, we are meeting in this
Conference after a period of five years. When the first Conference was
convened in March 1976, it was greatly welcomed by the Chairmen of
the Coinmittees all over the country. In the years since then we have
gained further experience in the working of the Committee and each on¢
of cur Committees during the period has been encountering problems, big
or smal! of one kind or the other. This Conference of ours will now
provide us a unique opportunity to exchange views and examine pur prob-
lems against the backdrop of the wide spectrum of experience represented
in our gathering here.

Tt would be recalled that ut the 1976 Conference, consensus had been
reached on a number of points for the effective functioning of Our Com-
mittee. The main thrust of the consensus was to bring about a sort of



Conference of Chkairmen of Committees on Government Assurances 295

uniformity in the procedures of our Committees throughout the country.
At least one practical advantage in uniformity of procedure is that it helps
create a common pool of experience for every one of us to draw upon,
and tenelit from, while seexing solutions to problems that come up in our

individual Committees.

Friends, as Chairmen we are all undoubtedly familiar with the working
of our respective Committees. It may, however, be of interest to you to
have some idea about the functioning and achievements of the Assurances
Committee at the Centre. Let me give you a brief account of the Lok
Sabha Committee, of which I happen to be the Chairman. The functions
of cur Committee are Joid down in Rule 323 of the Lok Sabha Rules,
under which the Committee is rcquired to scrutinize the assurances, pro-
mises, undertakings etc. given by the Ministers from time to time on the
flocr ot the House and to report on the extent to which these assurances
etc. have been implemented by the Government and where implemented,
whether such implementation has taken place within the minimum time

necessary for the purpose.

The task of our Committee, I must say, is much facilitated by the
Department of Parliamentary Affairs of the Government of India which
acts as the co-ordinating agency between the Ministries/Departments and
the Committee on Government Assurances to ensure prompt implemen-
tation of the assurances.

The Department of Parliamentary Affairs sends to the concerned Mfnis-
tries th: statements of assurances culled, who in turn send statements
showing action taken by them on the assurances to the Department of
Parliomentary Affairs from time to time. These statements of action taken
are laid by the Minister of Parliamentary Affairs on the Table of the
Homnse, wvsually twice during each Session of Lok Sabha once at the begin-
nine and again towards the end, and during the longer Budget Session, four
or more such statements may be laid. It is important to bear in mind that
til] such a statement is laid on the Table. an assurance is not treated as

imgplemented.

After the statements are laid on the Table, copies thereof are placed
in the Library for perusal by Members. Relevant extract from the state~
ment is sent by the Department of Parliamentary Affairs to the Member
in reply to whose question or remarlss, the assurance was given. It is open
to any Member to bring to the notice of the Committee that an assurance
has not been adequately implemented. The Committee may of its ownl
also examine whether there has been a complete and satisfactoty imple~
mentation of the assurances or whether something further is required to be
done, and whether any inordinate delay had occurred in implementation.
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The Committee may also, if it coneiders necessary, call the officers of the
coscerned Ministries to give evidence before it as to the action taken in
respect «f particular zssurances. I may mention here that the necessity for
calling the representatives of the Ministries was felt keenly during the Fifth
Lok Sabha, when, following a review of pending assurances, the Committee
came to the conclusion that it might be necessary to examine the repre-
sentatives of Ministries/Departments to go into the reasons for delay in
implementation of the assurances in specific cases. This procedure of exa-
mining the representatives of Ministries etc. has, on the one hand, ecnabled
the Comnmittee to appreciate the practical difficulties of the Government
Departments and, on the other, hclped speed up implementation of assur-
ances, thus bringing down the number of pending assurances.

It may be pointed out that the Committee has always frowned upon
casualness of approach on the part of Departments and insisted that the
assurances should be implemented with the normal time-—limit of three
months or extension obtained from the Committee in time. Requests for
extension are, however, granted by the Committee in justified cases. Apart
from this, requests are received from the Ministries for dropping of
assurances in some cases on grounds of secrecy or public interest, and there
have beea occasions when the Committee has agreed with the Ministry

concerned for dropping of the assurances and reported to the House
accordingly.

Let me now give you an idea about the work done by the Lok Sabha
Committee over the years. Since its inception in 1953, the Committee
has kept track of thousands of assurances and has so far presented 43
teports 10 the House. The volume of work handled by the Committee has
been steadily increasing. While the total number of assurances given was
5000 during the First Lok Sabha, it rose to 11000 during the Fourth Lok
Sabha. It is a matter of pratification that out of a total of 7939 assurances
culled out during the Fifth Lok Sabha oaly three are awaiting implemen-
tation. And, of the 3639 assurances culled out during the Sixth Lok Sabha
all but 54 assurances have been implemented. During the five sessions of
the present Lok Sabha held so far, 1880 assurances were culled out, of
which 865 assurances have been implemonted, leaving eow a balesce of
1015 pending assurances. This bare recita] of figures should itself give
some idea as to bow vigoroms and vigilant she Commbitice has deea ever
since its mception.

Before 1 comdude, 1 may perbaps refer to ane or two developments of
procedural interest pertamieg to our Committee. The Committee has laid
down fiut in all caste wirre implementation of am essss@ace has taken
more Owe fhree manthy’ time, the remnas for the delay should inwvariahly
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be indicated in the implementation statement laid beore the House. The
Cormmittee has ulso recomniended that in al] cases where the collection of
the information is likely to take a long time, instead of waiting for the
collection of the entire informatior, whatever information is readily avail-
able should be laid on the Table of the House at the earliest possible
opportunity, and the rest of the information could be laid piecemeal perio-
dically, as and when it became aveilable.

Friends, ] am sure, all of you would agree that the Committee has,
over the years, played an invaluable role in ensuring that assurances given
by tbe Ministers on the floor of the House are followed up systematically
and speedily and satisfactorily implemented. It is because of this Com-
wittee that the Ministers now exercise greater care in giving assurances and
the administration shows greater alacrity in taking action thereon. Much
of the success of our Committee in Lok Sabha 1 would attribute to the
homogeasous manner in which it has always functioned.

In sum, the working of these Committees at the Centre and in the
States has proved its practical utility. If the Committees continue to fune-
tion as a true limb of the Legislature as & people’s institution, as the
hon’ble Speaker has rightly reminded us, it would have fulfilled its purpose.

Friends, 1 weloome yow oace agein and I hope that our deliberations
here wonld be quite froitful.

Thank you.

SPRECH BY SHRY NAGESHWAR PRARAD Swaiil, CHAIRMAN, COMMITTEE ON
GOVERNWENT ASSURANCE25* OF RASYA SABHA®.

I deem it a great pleasure and privilege to speak to you at the con-
clusion of our Conference. I am also deeply grateful to the Hoadle
Speaker who was kind enough to find time to inaugurate this Conference
yesterday.

This Conference is the second of its kind being held in Delhi after an
interval of more than five years. The last Conference was held in
March, 1976. I feel that the five year period is too long considering the
various developments that have takep place in the country. I wish we
had biennial conferences. Due to a gap of five years, I had mooted the
idea that this Conference should be held as early as possible. I spoke to
the Chairmen of Assurances Committees of Maharashtra, Qujarat and
Tamil Nadu. Thereafter, I wrote to tbe Hon’ble Speaker and my collea-
gue, the Chairman of this Conference. I am happy to say that the
Conference is the outcome of these efforts.
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This Conference has been fruitful and constructive in many ways. It
gave us an opportunity not only to meet each other and renew our con-
tacts but also to exchange views on matters which crop up in the func-
tioning of the Committees on Government Assurances in Parliament asg
well as State Legislatures which we represent. To me personally, it was
a rewarding experience to hear your enlightened and considered views on
various items on the agenda, I learnt a good deal about the functoin-
ing of the Committees on Assurances of State Legislatures from these
discussions.

As you are all aaware, the Assurances Committee is an innovation of
Indian Parliamentary system. It has a vital role to play in the democratic
functioning. The time of Parliament and State Assemblies is very pre-
cious and there the discussions are often dominated by political and parti-
san interests. But in the functioning of the Committees, the above con-
siderations become secondary and our deliberations are always inspired by
contructive approach.  That is why it has proved a major force in the
strengthening of the democratic polity of the country and making the sys-
tem more effective.  An assurance to Parliament or a State Legislature
by a Minister is a promise and a solemn undertaking. It is the moral
responsibility of the Minister giving that assurance to see that it is fulfilled
in letter and spirit. = However, there may be occasions when such assu-
rances might be overlooked or forgotten in the cobweb of bureaucratic
machinery. It is Yor this purpose that our Committee has been set up
0 that the Executive is kept on its tows and the solemn undertaking given
to the representatives of the people sitting in Parliament or State Legisla-
tures are not treated lightly. Another function of this Committee is com-
plementary in the sense that within the limited time at the disposal of the
House, it is not possible to elicit all the information that a Member has
in his mind. The Committee on Government Assurances makes good
this dcficieny and sees to it that full information is made available.

In our Shastras great importance has been attached to “RAJAGYA”
and “RATVACHANA". Indian thinkers have also glorified the sanctity
of “RATVACHANA”, In this context, in the Indian democracy, the as-
surances given by the Government should be deemed paramount and sin-
cere efforts should be made for their fulfilment. I am happy that Com-
mittees on Government Assurances of Parliament and the Legislatures are
performing their duties with utmost sincerity.

I am very happy to tell you that the impact of our Committee has
been very great on the Executive. A number of assurances which were
pending when I took over as Chairman last year have been liquidated.
When there is an inordinate delay on the part of the Ministry to fulfil
assurances, we have devised a method to call the Secretaries of the Minis-
triies to ascertain from them the reasons as to why delay is taking place
in the fulfilment of assurances. This method establishes a rapport with
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the Executive and a number of assurances are got fulfilled by such proces-
dure. In fact, on a number of occasions when the heads of Ministries
and Departments were called to discuss the matter in my chamber those
heads had brought implementation statements with them concerning their
assurances.  Apart from this concrete achievement, the most important
impact of this method is that the Ministries have started taking our Com-
mittee in all seriousness it deserves. The process of implemenation has
also accelerated and I am very happy to say that this method has worked
very satisfactorily.

I had taken my Committee to many places in the country during the
last year. We visited a number of places in order to see why delays were
taking place in connection with some projects or matters in those places.
In some cases, our purpose of the visit was to see for ourselves whether
the assurances were really implemented fully and properly We have
thus functioned as watch-dog of the Executive which is the real function
of our Committee. In this context, ] would like to cite an example.
One of our colleagues had suggested that if a run-way of Ahmedabad
Airport were dismantled the traffic to the city would be greatly facilitated
and the citizens would be convenienced. The Committee made an on-
the-spot study and came to the conclusion that the run-way should be
left undisturbed. One of the assurances placed before the Committee
was that at entertainments in public functions the practice of serving bis-
cuits manufactured by large and multinational companies should be dis-
continucd and in its place biscuits manifactured by small scale industries
should be served. I am happy that Government have issued orders in
this regard. I am wishing to suggest that the Committee on Government
Assurances in the process of watching the implementation of Assurances
can also serve a lot of public inferest.

If I am not divulging any secret, I may tell you that recently we had
visited Calcutta to see the progress of Metro Tube Railway. I am happy
to inform you that we have received an assurance from the officials in-
charge of the Project that Metro Tube Railway would come up earlier than
the scheduled time. I feel that this is an achievement of our visit to
Calcutta.  Another achievement which could be highlighted is the pro-
blem of casual workers employed by the Railways. I understand that the
wheels of Railways are moving very fast in regard to regularising these
casual workers. While I am on this point of our visit to various places.
J must express my sense of appreciation of the assistance rendered to the
Committee by the Legislature Secretariats.

I am indeed grateful to all of you for actively participating in this
Conference and for contributing to its successful conclusion. I hope your
brief stay in Delhi bas been comfortable.



300 Conference of Chairmen of Committees on Government Assurances

1 shall be failing in my duty if 1 do not express my sincere and grate-
ful thanks to the Hon’ble Speaker of the Lok Sabha for Inaugurating this
Conference and making it lively by his illuminating addcess. The officers
of the Lok Sabha and Rajya Sabha Secretariats who have assisted us in
this Conference also deserve our appreciation and thanks for the sincere
efforts they have made in making this Conference a success. The notes
prepared on the Agenda by the Secretariats have been of immense assis-
tance and value.

Friends, 1 once again thank you all and wish you success in your on-
-erous task as Chairmen of Commitiees on Government Assurances.
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ROLE AND POSITION OF THE LEADER OF THE HOUSE AND
WHIPS IN PARLIAMENTARY BUSINESS*

PrANAB MUKHERJEE

In India, we have borrowed, by and large, the British parliamentary
system of democracy and established a system of government in which the
Executive and the Legislature are linked together. Under this system of
government, one party, namely, the party which has got the majority in
Parliament—or sometimes it happens that a group of parties, combined
together, may get the majority, in which case that group—rules and the
other party or a group of parties sit in the Opposition. But, in a very real
scnse, it is both the Government Party and the Opposition who contribute
to the success of parliamentary democracy.

Here | would like to emphasize that while it is becoming common to
talk about party Government in Britain, it is worth remembering that the
English Parliament is a very ancient law-making body—probably, one of
the oldest legislative and deliberative bodies in the world, if I understand
correctly, perhaps we count the days of Parliament from the date of signing
of the Magna Carta sometime in 12t5—while the origins of organised
political parties in British politics are relatively recent. Those who have
studied the English constitotional history are no doubt aware that, although
the members of the House of Commons were divided into two groups,
namely, ‘“Cavaliers” and *“Roundheads” during the Great Revolution in
the 17th Cevnry leading to the execution of King Charles I, these groups
could not be rsaa-id as political parties at all. A modern authority has
even gone to the extent of asserting that, though two party names. “Whigs™

*Adapted from the talk by the author to the Indian Adminis-
trative Service Probationers under the auspices of the Bureau of Par-
liamentary Studies and Training, Lok Sabba Secretariat on 18 Feb-
ruary, 1981.

30%
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and “Tories” had been current since the later part of the 17th Century, it
is a dangerous illusion to assume that anything remotely resembling a
two-party system existed in the House of Commons before 18th Century.

There are differences among scholars as to the point of origin ol the
British political parties. Political parties were first acknowledged by Burke
in 1769: other authorities see the origins of the parties in “Whigs" and
“Tories” groups in the late 17th Century but a number of other authorities
trace the growth of the British political parties to the Reforms Act, 1832
and the Reforms Act of 1867 which led to a vast expansion of the electo-
rate of England and made the House of Commons very much broad-based.
Any how, the fact remains that Parliament as an institution existed much
before the growth of the political parties in Britain.

In India, however, the position is just the reverse. Before Parliament
was constituted in 1952 under the new Constitution, there was the provi-
sional Parliament, from 26 January, 1950 to the constitution of the First
Lok Sabha in 1952. Before that, there were the Constituent Assembly
from 1946 to 1950 and the Central Legislature under the Governinent of
Tndia Act of 1919. All these bodies were legislative and deliberative bodies
and had parliamentary character although all these bodies were elected on
a restricted franchise. But the politica] parties here in India are of earlier
origin and can be safely traced to 1885 when the Indian National Congress
came into existence,

For nearly a century now, this party has been dominating the Indian
political scene and has functioned within the two Houses of Central I.egis-
lature and in the Legislative Assemblies of the Provinces. which were the
units of self-governing institutions before Independence, and in Pariiament
thereafter. Therefore, the point which I desire to drive at is that in
England, Parliament existed before the coming in of the political parties
but in Indian political parties started their functioning long before.

As in England, ours js also essentially a participatory democracy in
the sense that more and more members are permitted and encouraged to
take part in the debates and discussions before the government’s policy in
difirent spheres is finalised. In order to render this participation of
members more real, effective and meaningful, there are several instru-
uients of control and it is here that the offices of the Leader of the House
and Whips in various parties come to acquire a special significance.

I would like to deal with the Leader of the House at first. In England,
the member of the government who is primarily responsible to the Prime
“‘Minister for the arrangement of the government business in the House of
*Commons is known as the Leader of the House. The title does not appear
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to have become established until about the middle of the 19th Century
although the institution is much older. The leadership of the House in the
‘British parliamentary system is not a statutory office nor is the leader for-
mally appointed by the Crown and, as Jennings points out, the British
@onstitution bzis a way of creating offices without legislation and without
any formal decision. For this reason the post has usually been held along
with another office. Untill 1942, the Prime Minister, if a member of the
House of Commons, generally himself acted as Leader of the House and
since 1922 his day-to-day dutizs were formally carried out by a Deputy
Leader. But since 1942, however, the Prime Minister of England is no
longer the Leader of the House and it is a regular practice there to have
a Minister of the Crown of the House of Commons specifically appointed
by the Prime Minister as Leader. In England, the Leader of the Ifouse
controls the arrangements of the business of that House and each week
after the programme of business has been arranged, the Leader of the House
states the business of the following week in answer to a question put by the
Leader of the Opposition. He also moves procedural motions about the
business of the House from time to time. In the absence of the Prime
Minister, the Leader of the House of Commons has the responsibility of
expressing the sense of the House of Commons on formal occasions like
moving Motions of Thanks or congratulations.

The main spheres of responsibilities of the Leader of the House are as
follows:
(i) time has to be found for the debate on the Queen’s speech:;

(ii) financial legislation must be completed by the beginning of
August and important laws must be passed in time; and

(iii) time has to be found for such contingencies as debates on votes
of censure or on motions put down bv the Government or
adjournment debates under Standing Order No. 9 of the
Standing Orders of the House of Commons, 1981.

All these ware the responsibilities of the Leader of the House
His function, however, is not limited to the fixing of subjects or setting
down the order of Government business alome. Thoueh the organisation
of the debate in the House is left to the discretion of the Speaker. the
Leader of the House has also some responsibility in the matter to the Whips.
He has to decide which Minister has to speak or intervene and at what
point of time, on a measure before the House or when a closure motion
should be admitted or when it is desirable for the Prime Minister to speak
on a motion. His business, however, is not confined to government busi-
ness alone. The government must come to a decision on private members’
motions and Bills and it is for the Leader of the House to decide whether
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the Whips are to be put against this business or in support of this business.
or whether the questions shouid be left to free vote. These decisions are
taken by the government oa the recommendations of the Leader of the
House. Finally, the Leader of the House is an active represealative on
bebalf of the House when some important event of national or intoc-
national importance like the death of a distinguished statesman in the
country or outside or any important development concerning the Royal
family takes place.

The Leader of the House leads the House behind the Speaker and in
company with the Leader of the Opposition to listen to the Queen’s speech
(which he has drafted earlier) in the House of Lords. He proposes the
election or re-clection of the Speaker and moves a vote of thanks when
the Speaker retires. In short, when the House speaks as a corporate body,
he speaks on its behalf. To sum up, the Leader of the House, in the
words of Mr. Gladstone, “suggests, and in a degree, fixes the course of all
principal matters of business, supervise and keeps in harmony the actions
of his colleagues, takes the initiative in matters of ceremonial procedure
and advises the House in every difficulty as it arises"”.

In India, the position with regard to the Leader of the House is some-
what different, Here the Prime Minister is invariably the Leader of the
House. In theory he is also a leader of the majority party of the Lok Sabha
but in practice he is the leader of the Parliamentary Party consisting of
members of bath Houses in which capacity he functions as Prime Minister.
Thus, doring theis-tenur® as Prime Ministers. Shri Fawaharlal Nehru and
Shri Lal Bahadur Shc " 1g, were the Leaders of the House in
Lok Sabha. The position underwent some change for a short timhe in
January, 1966 when Shrimati Indira Gandhi, a member of the Rajya Sabha
was elected the Leader of the Congress Parliamentary Party and became
Prime Minister.

This necessitated the appointment of a separate Leader of the House
in Lok Sabha and Shri Satya Narayan Sinha, Minister of Parliamentary
Affairs, was appointed Leader of the House. This position continued from
18th January, 1966 till 24th March, 1967 when Shrimati Gandhi was
herself elected to the Lok Sabha. Since then, it is the Prime Minister who
is invariably the Leader of the Lok Sabha.

Under Rule 2* of the Rules of Procedure and Conduct of Business in

Tok Sabha 1980, it is clear that there shovld be a Leader of the Lok
Sabha and the functions or duties of the Leader of the Howuse are defined

*TIhe rule lays down: “Leader of the House means Prime Minister if
he is a member of the House, or a Minister who is a member of the
House and {s nominated by the Prime Minister to function as the leader of
the House".
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in the Rules of Procedure itself, Although in the Rules of Procedure of
tbe Rajya Sabha, there is no specific mention as to how the Leader will be
appointed, but over a period of years, we have developed a convention that
the Leader of the Rajya Sabha, is appointed by the Prime Minister from
amongst a member of his cabinet, It will be of interest to glance through
the following list of Leaders of the House in the Rajya Sabha appointed
since 1952 when the Rajya Sabha was Yor the first time constituted under
the new Constitution:—

Name Period

May 1952 to February 1953

February 1953 to November
1954

1. ShriN. Gopala Swami Ayyangar
2. ShriCharu Chandra Biswas

3. ShriLalBabhadur Shastri November 1954 to March 1955
4. Shri Govind Ballabh Paat March 1955 to February rg6:
s. Hafiz Mohammad Ibrahim February 1961 to August 1963
6. Shri Yeshwantrao Balwantrao Ausgust 1963 to December 1963
Chavan
7. Shri Jaisukhlal Hathi Febryary 1064 to March 1964
8. Shri Mahomadali Currim w .. “#64 to November 1967
Chagla
9. Shri Jaisukhlal Hathi N;ggcmbcr 1967 to November
1
10. Shri Kodardas Kalidas Shah November 1969 to May 1971
1i.  Shri Uma Shankar Dikshit Meay 1971 t6 December i97s
12. Shri Kamlapati Tripathi December 1975 to March 1977
13. ShriLa! K. Advani Msarch 1977 to August 1979
14. ShriK.C. Pant August 1979 to January 1980
15. Shri Pranab Mukherjece Since January 1980

The Leader of the House is an important parilamentary functionary and
exercises direct influence on the course of parliamentary business. The
whole policy of the government, especially in so far as jt is expressed in the
inner life of the House and in measures dealing with the course of its busi-
ness, is concentrated in his person.

The arrengement of government business is the ultimate responsibility
of the Leader of the House, though the details are settled, subject to his

1432 L.S—3
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approval, by tbc Chief Whip. The Leader of the Hous: makes proposals
for the dates of swmmoning and prorogation of the House for the approvsl
of the Chair. He bas to draw up the programme of official business to be
transacted in the Session of Parliament, namely Bills, motions, discussions
on geaeral specific subjects like five-year-plans, foreign policy, economic or
industrial policy and other important state activitics. He fixes inter se
priorities for various items of business to ensure their smooth passage.
After settling tentative programme for the whole session, he maps out weekily
and daily programme depending upon the state of progruss of work and
announces the programme to the members in advance every week. He is
a member of the Business Advisory Committee which determines the allo-
ostion of time for government Bills and other business on the basis of sug-
gestions made by or received from him from time to time.

Here also there is a departure from British practice in our system. The
Leader of the Lok Sabha, viz., Prime Minister, never sits in the Business
Advisory Committee; he or she is represented by the Minister for Parlia-
meatary Affairs in the Business Advisory Committee. As regards Rajya
Sabha we have developed a convention that the Leader of the House in
Rajya Sabha must be a member of the Business Advisory Committee.

The Leader of the House shapes the course and content of legislation
in as much as he is often the final voice in deciding as to what amendments
will be acceptable, what private members’ Bill will receive/support of the
government, and whether a question should be left to a free vote. Leader

of the House may, therefore, be said to be perhaps the most influential figure
in the entire legislative process.

Here too we have made a slight departure from the British practice.
Usually in the British parliamentary system in regard to the attitude which
the governmuent will take towards the private members' business, either a
Bill or 3 motion or a Resolution, will be determined by the Prime Minister
in consultation with the Leader of the House. But in India apart from
the Leader of the House there is a small committce of the Cabinet known
as the Cabinet Committee on Parliamentarv Affairs. The Commiltee con-
sists inter alia the Leader of the House in the Lok Sabha ie. the Prime
Minister as Chairman of the Committee and Leader of the other House
i.e. the Rajya Sabha as a member of the Committee. This Committee
deterinines what attitude government should take towards private members.
business and it is not exclusively left to the discretion of the Leader of the
Hous: a5 is done in the British system.

The Leader of the House deals with procedural matters relating to the
business of the House and advises the House in every difficulty as it arises.
for that purpose he is usually prescat either in the H.t<«e or in his room
and has the right to address the House whenever he likes.



Role and position of the Leader of the House and Whips in 307
Parliamentary Business

He is supplied in advance with a copy of thc personal statement which
a member mmy make in explanation of his resignation from the office of
Minikster. He can move, or delegate his functions to any other member
to move, a motion that the seat of a member should be declared vacant
under clause {4) of article 101 of the Constitution. The Leader of the
House can request the Presiding Officer to fix @ day or part thereof for sit-
ting of the House in secret. He can move or authorise any other member
to move a motion that the proceedings of the House during a secret sitting
be po longer treated as secret. He is available to the Presiding Officer for
consultation on behalf of the government. He is consulted by the Chair
in regerd to the arrangement of government business and allotmeat of days
or allocation of time for discussion of the matters relerred to in the Prcsi-
dent's Address to the House under article 87(1); transaction of private
members’ business on any day other than a Friday. Here also nornally
Friday is fixed for private members’ business and alternately on one Friday
we discuss Bills and on another Friday we take up Resolutions. Of course,
there is a little difference between the practice in the Lok Sabha and in the
Rajya Sabha. In the Lok Sabhe, the government business can be trans-
acted up to 3.30 PM. But, in the Rajya Sabha, immediately after the
Question Hour and Calling Attention discussion, if any, we switch over to
the private members' business. We do not take up any government busi-
ness on Friday.

The Leader of the House is consulted by the Chair also in regard to
discussion on and voting of the Demands for Grants; discussion of “No-
day-yet-named Motions”; discussion on matters of urgent public importance
for short duration; and also consideration and passing of an amendment to
any regulation, rule, sub-rule, bye-law, etc. laid before the House.

As a matter of convention, the Leader of the House is generally con-
sulted when a motion for suspernsion of Member from the service of the
House is moved, or a question involving a breach of privilege, either of a
member or of the House, or of a committee, is raised in the House.

Here also we have a slightly different practice. In the Lok Sabha nor-
melly the Leader of the House (or, in other words, the Prime Minister)
is not a member of the Privileges Committee. But, in respect of whatever
decision the Privileges Committee may take, it is the responsibility of the
Prime Minister, as Leader of the House, t0 move a motion in the Lok
Sabha, for approval of the House. But in the Rajya Sabha, by convention,
the Leader of the House is also a member of the Privileges Committee.
Tn respect of whatever decision the Privileges Committee may tak., it is the
responsibility of the Leader of the House, as a spokesman of th: House, to
move a motion in the Rajya Sabha for the approval of the House.
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In his day-to-day activities, the Ieader of the House acts as leader of
his party, but, on occasions, he acts as the spokesman and representative
pf the whole House. The chief occasions of his doing so are whea the
House as a whole desires to define its position towards some external body,
as for instance, in the case of a difference with the other House where there
is some complaint of breach of privilege of the House against aay outside
body or agency or when it is desired to give expression to the feelings of the
House on some event of importance in home or foreign Affairs. Aad when
the House speaks as a corporate body, the Leader speaks on its behalf.

The respoasibility of the Leader of the House is not only to the gov-
emment aad its supporters in the House, but to the Opposition and to the
House as a whole. He maintains liaison between the government and the
Opposition groups in the House. He is the guardiaa of the legitimate rights
of the Opposition as well as those of the goverpment. As such, he should
be among the foremost champions of the rights and privileges of the House
as a whole, He has to see that the House is not denied, despite pressure
from any quatters, its rightful opportuaities.

Now I come to the subject of ‘Whips’. This expression is borrowed
from the ‘hunting-field’. Its parliamentary application can be traced to the
great parliamentary orator Burke, who in a debate in the House of Com-
mons, described how the King’s Ministers had made great efforts to bring
their followers together and how they had sent for their friends to the North
and to Paiis, for “whipping them in”. This particular phrase used by
Burke has since been adopted in parliamentary proceedings and it soon
caught the public fancy and became popular. In a legislative body, based
on Westminster model not only the fate of a particular measure under
consideration, but the very life of the Council of Ministers itself, depends
upon the result of a single divisikon. When the division bell rings, about
three minutes are being given to the members to rush into the chamber from
the lobbies, from the library, etc. Yet, the government or any party, can-
not take it for granted, that its followers would always be present in sufficient
number in the precincts of the House to vote at the time of a division. The
duty of keeping the members of a party on hand, so to say, accordingly de-
volves upon the Whips.

In the parliameatary form of govermment, a party has got its own in-
ternal organisation inside parliament and is served by a number of officials
(knows as Whips), chosen from members of the party itself.

In fact, T may say, that the efficieat and smooth working of parliamen-
tary democracy itself depends to a very large extent on the Whips of the
party in power, and the party or parties in the Opposition,
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The main function of tlke Whips is—as stated by me earlier,—to keep
members of their party within the sound and range of the division bell
whenever any important business is under consideration in the  House.
Whips are responsible for the attendance of the members at the time of
important divisions. During sessions, the Whips of different parties send to
their supporters periodic notices, also sometimes called ‘Whips’ warning
them as to when important divisions are expected, telling them the hour
when a vote will probably take place and requesting them to be in attendance
at that time. The importance of the division is indicated by underscoring
the notice by a number of lines, or 2 couple of very thick lines. Some-
times we call them two-line whips or three-line whips.

The Whips have to know their men. This involves a close contact with
all members and knowledge of their interests, special aptitudes, qualities and
potentialities. In the interest of quality of debate and deliberations, the
Whips take these aspects into account while sending the list of speakers to
the chair. They keep members supplied with information about the busincss
of the House and enforce party discipline. Being constaatly in touch with
the members in the lobbies etc. of the House, the Whips, acting as inter-
mediaries between the leaders and the rank and file of their parties, nor-
mally keep the former in touch with the currents of opinion not only within
their own party (and thereby nip any incipient revolt in the bud) but also
to some extent with the opinions of other parties inside the House. And it
is through the Whips that members of a party come to know about their
leader’s view and the plans which the leader thinks it necessary or exped-
ient to initiate. The Whips are the active agents within the parties—a
channel of communication whereby one party negotiates with another con-
cemjng topics for debates or conduct of business in the House. In the
UK, the Government Chief Whip and the Opposition Chief Whip constitute
what are known es the ‘usual channels’ whereby negotiations are carried on
regarding conduct of public business in Parliament.

It has been aptly said that the Whips are not only shock-absorbers, but
also indicators of the party; they are not only advisers to the leader, but
also the binding-Yorce in the party; they are not only barometers of thd
different regions and opinions but also the counsellors of members.

The Chief Whip of the government party in Lok Sabha is the Minister
of Parliamentary Affairs himself. The Chief Whip is directly responsible to
the Leader of the House. It is a part of his duties to advise the govern-
ment on parliamentary business and to maintain a close liaison with Minis-
ters in regard to parliamentary business affecting  their ministries and
departments.
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The Chief Whip is the eyes and ears of the Leader of the party so far as
the members are concerned- He conveys the wishes of the Leader to the
members of the party and keeps the Leader informed of the current opinion
in the party as also the moods and inclinations of individual member when
these deserve special notice. During sessions, in his capacity as adviser to
the Leader, he normelly meets the Prime Minister not only for one set
interview daily but also several times in the course of the day for brief
consultations,

The Chief Whip is assisted by one Minister of State and two Deputy
Ministers. With their assistance, he controls the members of the party in
power and ensures that during sittings there is quorum in the House, and
that adequate number of members of the party is present at the time of
voting. For  this purpose, he sends them advance intimation through the
familiar system of ordinary one, two and threc-line whips to indicate the
extent of urgency attaching to the vote on a particular measure before the
House.

Apart from making the House and keeping the House, the Chief Whip
has the whip hand in shaping the course, tone and tenor of debate on special
occasions for he selects the speakers from his party and hands over a list
to the Speaker for facilitating the process of ‘catching his eye’. The res-
ponsibility of keeping everybody at his post and keeping his party united,
strong and well-knit, falls on him. He selects members for select commit-
‘ees and other parliamentary and government assignments keeping in view
the background, experience, aptitude, qualifications, etc. of members of his
party. This gives him quite a wide power of patronage which comes handy
in keeping the party members amenable to his influence.

During the course of actual working, Whips of the government and of
parties in the opposition ¢ome into contact with each other to sort out
matters of common interest and to understand and accommodate each other
on many crucial occasions when it is convenient for both sides to arnve at
mutual understanding, Even in the matter of selection of members of the
Opposition for select committees, contact between Whips of the government
and the Opposition becomes important.

Whips of the ruling party as well as those of the Opposition play 2
very significant role in the smooth and efficient functioning of parliamen-
tary democracy. Apart from their normal duties of making and keeping
the House, they are required to establish end maintain, through a tactful
handling of situations, good and amicable relations between the Govern-
ment and the Opposition benches—a pre-requisite for the smooth runnisg
of parliamentary business.

3
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CONFERENCES AND SYMPOSIA

CONFERENCE OF CHAIRMEN OF COMMITTEES ON SUBOR-
DINATE LEGISLATION: The Third Conference of Chairmen of Com-
mittees on Subordinate Legislation of Lok Sabha, Rajya Sabha and State
Legislatures in India was held at New Delhi on 25 & 26 July, 1981,
Besides the Chairmen of Committees on Subordinate Legislation at the
Centre, 15 Chairmen from the States attended the Conference. The Con-
ference was inaugurated by Dr. Bal Ram Jakhar, Speaker, Lok Sabha, The
inaugural address was followed by an address by the Chairman of the
Conference, Shri Mool Chand Daga, M.P.

The Conference discussed matters pertaining to the following aspects
relating to subordinate legislation:—
1. Farming and laying the Statutory Orders.
2. Publication of Statutory Orders in the gazette,
3. Constitution, scope of functions and terms of the Committee.
4. Consideration of amendments to rules, regulations. etc.
s

- Examination of Statutory Orders framed by State Governments
under the Central Acts.

6. Provision in statutes for ‘laying' of orders.

7. Implementation of Stetutory Orders.

8 Amendment of Statutory Orders through Executive Orders.
9. Framing of rules, etc. under ordinances.

10. Rules and regulations framed by autonomous bodies and bodies
subordinate te government.

11. Expert legal advice for the Committee,
12. Scrutiny of rules, regulations etc. at the draft stage.
13. Limits of subordinate legislation,

M



312 Journal of Parliamentary Informa:ion ’

14. Right of appeal against exercise of discretion by Executive
Authority.

15. Publicity to the recommendations of the Committee.

16. Implementation of recommendations of the Committee,
17. Nomenclature of the Committee.

Shri Narsingha Prasad Nanda, Chairman, Committee on Subordinate
Legislation of Rajya Sabha and Co-Chairman of the Conference addressed
the concluding session of the Conference,

INDIAN PARLIAMENTARY DELEGATIONS ABROAD

Parliamentary Delegation to Sri Lanka: On the invitation of the Sri
Lanka Branch of Commonwealth Parliamentary Association, an Indian
Parliamentary Delegation led by Dr. Bal Ram Jakhar, Speaker, Lok Sabha
visited Sri Lanka in June, 1981 to participate in the SOth anniversary
celebration of their country having gone to polls on the basis of adult suff-
rage to elect members to the First State Council. Besides the Leader, the
delegation consisted of Shri Kusuma Krishna Murthy, M.P. and Shri
Lakhan Singh, M.P., Shri Avtar Singh Rikhy, Secretary, Lok Sabha was
Secretary to the delegation.

Parliament@wy Delegation to UK.: In response to an invitation re-
ceived from the U.K. Branch of the Commonwealth Parliamentary Associa-
tion (CPA), an Indian Parliamentary Delegation led by Dr. Bal Ram
Jakbar, Speaker of Lok Sabha visited U.K. from 30 June to 10 July, 1981.
Besides the Leader, the delegation consisted of Shri Bhishma Narain Singh,
Minister of Parliamentary Affairs and Works & Housing (Deputy Leader),
Smt. Geeta Mukherjee, M.P., Dr. Rudra Pratap Singh, M.P., Shri Shivendra
Bahadur Singh, M.P. and Shri Harkishan Singh Surjeet, M.P., Shri Avtar
Singh Rikby, Secretary, Lok Sabha was Secretary to the delegation.

Besides the delegates from India Branch (Main), the delegation com-
prised the following members from CPA State Branches in India viz,, Shri
Syed Abdul Mansur Habibullah, Speaker, West Bengal Legislative Assem~
bly, Shri R. S. Gavai, Chairman, Maharashtra Legislative Council, Shri
Syed Mukassir Shah, Chairman, Andhra Pradesh Legislative Council and
Col. Rao Ram Singh, Speaker, Haryana Vidhan Sabha.

Visit of Speaker, Lok Sabha to Maldives : On the invitation of the
Citlzens Majlis (Parliament) of the Republic of Maldives, Dr. Bal Ram
Jakhar, Speaker, Lok Sabha visited Maldives on 26 and 27 June, 1981.

Visit of Speaker, Lok Sabha 1o Cyprus: On the invitation of Cyprus
Parliament, Dr. Bal Ram Jakhar, Speaker, Lok Sabha and Shri Avtar Singh
Rikhy, Secretary, Lok Sabhe visited Cyprus from 11 to 13 July, 1981.
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PARLIAMENTARY DELEGATIONS FROM ABROAD

Parliamentary Delegation from Democratic People's Republic of Korea:
In response to an invitation from India, a 7-member Parliamentary Dele-
gation from Democratic People’s Republic of Korea, led by H.E. Mr.
Hwang Jang Yop, Chairman of the Standing Committee of the Supreme

People’s Assembly of the Democratic People’s Republic of Korea visited
India in June, 1981.

The delegation called on the Speaker, Lok Sabha on 3 June, 1981. Tha
Speaker, Lok Sabha hosted a dinner party in their honour on 4 June, 1981,

A meeting was held on 3 June, 1981 between the delegation and Members
of Parliament.

BUREAU OF PARLIAMENTARY STUDIEs AND TRAINING

During the period 1 June to 31 July, 1981 the following programmes/
courses were orgaaised by the Bureau of Parliamentary Studies and Training.

Fifth Appreciation Course for the Probatiorers of the Indian Customs
and Central Excise Service. The Fifth Appreciation Course for the Pro-
bationers of the Indian Customs and Central Excise Service (1979 Batch)
was held from 16 to 22 July, 1981. The Course, attended by 45 pro-
bationers, was inaugurated by Prof. H.N. Mukherjee, Honorary Adviser,
Bureau of Parliamentary Studies and Training on 16 July, 1981. Prof.
Mukherjee also delivered the opening lecture on *“‘Evolution of Parlia-
mentary Institutions vis-a-vis Indian National Movement”.

During the six-day Course, there were in all fifteen talks. The pro-
bationers were addressed by Shri S. S. Sisodia, Minister of State for Finance,
Shri Satish Agarwal, M-P. and Chairman, Public Accounts Committee,
Shri Sudarshan Agarwal, Secretary-General, Rajya Sabha; Shri S. Venkate-
san, Chairman, Central Board of Customs and Excise; Dr. R. B. Jain,
Professor, Indian Institute of Public Administration; and by senior officers
of the Lok Sabha and Rajya Sabha Secretariats. The course concluded
on 22nd July, 1981 with the Question-Answer Session, presided over by
Shri Avtar Singh Rikhy, Secretary, Lok Sabha.

First Appreciation Course in Parliamentary Processes and Procedures
for Section Officers in the Ministries/Departments of the Government of
India: The First Appreciation Course in Parliamentary Processes and
Procedures for Section Officers in the Ministries/Departments of the Gov-
emmment of India was organised from 29 June to 4 July, 1981.  The lecture
sessions during the six-day Course were held in the forenoons only, to ena-
ble the participaats to attend to their norinal work in their respective offices
in the aftemoons. The course was designed to provide to the participating
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officers an exposure to the institution of parliament and to enable them to
improve teir functional and supervisory skills in parliamentary  work,
Thirty-one participants attended the course.

The Course was inaugurated by Prof. H.N. Mukherjee, Honorary Ad-
viser, Bureau of Parliamentary Studies and Training, with an opening lec-
ture on  ‘“‘Parliament in the Indian Polity”. In all, there were 10 talks on
various aspects of parliamentary processes and procedures delivered by
senior officers of the Parliament and the Government of India. A Ques-
tion-Amswer session, presided over by Prof. H. N. Mukherjee, Honorary
Adviser, was held at the end of the Course.

Attachmert Programme for State Legislature Secreariat Officials: As
the request of the Onssa Legislative Assembly Secretariat, an ‘Attachment’
Programme was organised for a batch of three ofticers of that Secretariat
from 8 to 20 June, 1981. During the period of their training, the trainee-
officers, Sarvashri B. K. Mohanty, Section Officer, UNN. Khatai, Grade I
Assistant and B. Kar Grade 1 Assistant, were attached with the Question
Branches of the Lok Sabha Secretariat to enable them to familiarise them-
selves with the processes and procedures relating to Parliamentary Questions.

In-Service Training Course for the officers and staff of Parliament Secre-
tariats:  Under its scheme for imparting in-service training to the officers
and staff of the Parliament Secretariats, the Bureau conducted a Training
Course for the benefit of the newly-recruited staff of the Lok Sabha Secre-
tariat from 1 to 31 July, 198t. The Course, in which twelve junior-level
members of staff participated, was designed to enable the participants to
attain the required standard of proficiency on their jobs.



PRIVILEGES ISSUES

Lok SABHA

Reported statement by a Chief Minister regarding the policy of reserva-
tion for Scheduled Castes and Scheduled Tribes on which Lok Sabha had
passed a Resolution unanimously: On 21 April, 198!, the Deputy Speaker
(Shri G. Lekshmanan) informed the House he had received notice of
a question of privilege from two Members against the Chief Minister of
Gujarat for a statement reported to have been made by him that the policy
of reservation being a matter of vital importance, a Commission ought to
be appointed to examine that issue. The Members' contention was that
as a unanimous resolution had already been passed by Lok Sabha* in
favour of the policy of reservation, the reported statement by the Chief
Minister had lowered the dignity of the House.

Withholding his consent to the notice, the Deputy Speaker observed
that he had considered the matter but did not find anything derogatory to
the House in the reported statement of the Chief Minister of Gujarat.
Moreover, the Deputy Speaker pointed out, the Chief Minister of Gujarat
was a member of another Legislature, and according to well established
practice, a question of privilege might not normally be raised against him
in the Lok Sabha.

The matter was thereafter treated as closed.

Alleged derogatory remarks abowt members of Parliament by the Chief
Justice and another judge of the Supreme Court during the proceedings in
a case: On 8 May, 1981, the Speaker (Shri Bal Ram Jakhar) informed
the House that Shri Ram Vilas Paswan and two other members had given
notices of a question of privilege egainst the Chief Justice of India, Shri

*Passed on 18 March, 1881. For details see journal of Parliamentary
Information vol. XXVII, No, 1 March, 1981, pp 70-T7,
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Y. V. Chandrachud and another Judge, Shri V. D. Tulzapurkar for allege.
dly making the following remarks (as reported in a newspaper report) dur-
ing the procrediogs on a case in the Supreme Court:

“....those who address the nation in Parliament do so with an
egual sense of respomsibility. . ..Just because they are in Parlia-
ment they can say anything they like because they are immune. .
they are supposed to be enlivening the debates of the House by
saying that all that judges do is to sit back in their chairs.”

The Speaker added that he had received a factual note from the Minis-
try of Law and that he had also gone through the Lok Sabha proceedings
where a member had refesred in pointed terms to the performance of the
Supreme Court.

The Speaker then observed:

“While members of this House enjoy freedom of speech as en-
shrined in the Constitution, we have to remind ourselves that it
has to conform to the Rulcs of Procedure and Conduct of Busi-
ness in Lok Sabha as well as the restrictions which are mentioned
on discussion in Parliament on certain matters. I would like to
recall in this context Article 121 of the Constitution which
specifically provides that ‘no discussion shall take place in Parlia-
ment with respect to the conduct of any Judge of the Supreme
Court or a High Court in the discharge of his duties except upon
a motion for presenting an address to the President praying for
the removal of the judge as hereinafter provided'.

The Constitution has allotted specific duties and responsibilities
to Parliament as well as to the Supreme Court and the High
Courts and we have to have mutual respect for each other. It
would be in the best interests if democratic norms and traditions
set down in the Constitution are meticulously observed and those
connected with these institutions do not over-step their limits, so
that the ideal concept enshrined in the Constitution remains a
living reality and does not become an illusion.

I have no manner of doubt that with the strong tradition of demo-
cracy laid down in our country these institutions would supple-
ment and complement each other and become a source of strength
to the nation as a whole.”

The matter was then treated as closed.

RAJYA SABHA

Misreporting of a member's speech by a newspaper: On 17 March,
1981, Shri B. D. Khobragade had referred in the House to a statement
made by Shri A. R. Antulay regarding the creation of Vishal Gomantak
State. The Hindustan Samachor circulated a report to the effect that Shri
Khobragade had stated in the House that Shri Antulay’s statement could
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create tension and a ban should be imposed by Government on making
such statements.

Shri B. D. Khobragade gave notice of breach of privilege against the
Hindustan Samachar, which circulated the report and Loksatta, a Marathi
Daily from Bombay which had carried the news report, for distorting and
misreporting his speech.

On 29 Apnil, 1981, the Vice Chairman (Shri Arvind Ganesh Kulkarni)
informed the House that on a perusal of Shri Khobragade's statement, It
was found that he had not made any such statement as attributed to him
by the news agency. Aa explanation of the news-agency Hindustan Sama-
char was accordingly sought in the matter, who by a pews-item published
in the Loksaita on 22 April, 1981, expressed regret for the misrcporting
which according to the news agency had occurred owing to inadvertence.
In view of the publication of the regret and the disclaimer of any intention
bn its part to cause any embarrassment to Shri B. D. Khobragade, the
Vice<Chairman observed:

“....if the House agrees, the matter may be treated as closed. I
do hope and trust that Hindustan Samachar would be more care-

ful in reporting members’ speeches so that such situations are
avoided. I hope the House agrees.”

The matter was then treated as closed.



PROCEDURAL MATTERS

LoK SaBaa

Adjournment Motion dwring discussion on President's Address allowed:
On 19 February, 1981, the Speaker gave his consent to the moving of
an adjournment motion regarding ‘Hooch’ drink deaths in Delhi, given
notice of by a Member.  Before giving his consent, the Speaker observed
that normally whea debate on President’s Address was taking place, there
was hardly any justification for an adjournment motion to discuss a specific
matter, as all matters could be covered in that debate. However, having
regard to the tragic loss of lives and in view of the fact that even in Delhi
this a second incident of its nature during the course of the year, he gave
his consent, to the moving of the adjournment motion.

When leave of the House was asked for and was not opposed, the Spea-
ker informed the House that leave was granted and the motion would be
taken up in the House at 16.00 hrs. on the same day. The motion was

discussed for over three hours at the end of which it was negatived by a
voice vote.

Secret documents quoted in the House ireated as laid on the Table
after verification from the Minisiry concerned: Om 2 Apri, 1981, a Mem-
ber (Shri K. P. Unnikrishnan) while speaking on the Demands for Grants
of the Ministry of Petroleum, Chermicals & Fertilizers, referred to and
quoted from certain official notings and Report regarding prequalifications
of Engineering Consultants for the Nitrogenous Fertilizer Complex to be
erected in South of Bombay, about which he had given prior intimation to
the Speaker., When Chairman (Shri Chintamani Panigrahi), before call-
ing the member to speak, inquired of him whether he was prepared to take
responsibility for the veracity of those documents, the Member accepted
responsibility and after concluding his speech, authenticated those docu-
ments and handed them at the Table for being laid.
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As documents were of a secret aature, they were referred to the con-
cerned Ministry for comments with regard to autheacity thereof. On re-
ceipt of reply from the Ministry, they were treated as papers laid on the

Table.

Allegations against & Minister, being a ‘Person in high authority’ not
permissible:--On 9 April, 1981 while speaking on the Demands for Grants
of the Ministry of Defence, when a Member made certain allegations
against Shri C.P.N. Singh, Minister of State in the Departments of Science
and Technology, who was earlier Minister of State for Defence, an objec-
tion was raised by a Member to the allegations being made against a
Minister. The Deputy Speaker observed that Shri Unnikrishnan bhad al-
ready written to the Speaker and taken responsibility and had also under-
taken to abide by the rules. Thereupon, the Minister of Law rising on a
point of order submitted that Rule 353 (relating to procedure regarding
allegations agrinst any person) would not apply to the instant case, which
was covered by Rule 352(v) under which a Member, while speaking,
should not refiect upon the conduct of persons in high authority unless dis-
cussion was based on a substantive motion drawn in proper terms. A
Minister came under the category of ‘persons in high authority’ and as such,
no reflection upon his conduct could be made.

The Depugy Speaker in his ruling observed that conduct of the Judgmm
of Supreme Court and High Courts, Comptroller and Auditor-General,
Ministers and Statutory Authorities could be discussed only on an appro-
priate motion, drawn in a form approved by the Speaker and therefore
the Member should not mention the name of the Minister or reflect on his
conduct.

STATE LEGISLATURES
TAMILNADU LEGISLATIVE ASSEMBLY

Admissibility of Calling Attention Notice on a matter sub-judice: On
29 January, 1981 a Member (Shri N.S.V. Chithan) raised a point of
lorder that the Calling Attention Notice in respect of the appointment of
a new Chief Justice of Tamil Nadu should not be allowed to be taken up
in the House as the matter was sub judice, since a case regarding the
transfer of the Chief Justice to the High Court of some other State had
already been referred to the Constitution Bench of the Supreme Court and
ié would be a bad precedent if a discussion thereon wag permitted by the

hair.

~ The Speaker ruled that the matter had been raised under Rule 54,
Bust for seeking clarification. He further said that the contents of the
letter written by the Chief Minister of Tamil Nadu voicing his objection to
the appointment, as Chief Justice, of a person who did not know the
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official language of the State had alrcady been published ia the Press and
was therefore known to everybody. No new problem was therefore likely
to arise by permitting a discussion on the matter. Further, he said, the
matter raised in the House was not connected with the subject-matter
of the case pending before the Supreme Cour!, namely the transfer of a

Chief Justice to another High Court. He, therefore, held that the matter
could be raised ia the House.

Announcement regarding policy magters by officials on the eve of diss
cussion on Dermand for Grants: On 13 May, 1981 after the Question
Howr, the Speaker informed the Assembly of the receipt of a privilege
motion given notice of by four Members (Sarvashri R. Novaneethkrishna
Pandian, P. Theertharaman, S. N. Ramaswamy and E. Muthuramalingam)
regarding the announcement through the Press of a Policy matter by an

official of the Home Depertment, on the eve of the discussion on the
Demand for Grants of that Department.

Citing the earlier rulings on the subject, the Speaker observed that
though by convention, announcements regarding Governmeat policies should
be made only in the House if it was in session, any deviation from it would
not constitute a breach of privilege of the House. He, however, ruled
that it wes aot a proper practice for the officials to announce policy matters
to the Press, especially on the eve of a discussion in the House on the
Demands for Grants relating to that particular Department, and desired

that in future, such instances should be avoided and the Departments
should be cautious in this regard.

UTTAR PRADESH LEGISLATIVE ASSEMBLY

Motion of Thanks on the Governor’'s Address—Implications in the
Legislative Council: The U.P. Legislative Assembly had adopted e Motion
of Thanks on the Governor's Address. On 19th February, 1981 a Member
(Shri Mohan Singh) raised a point of order in the Assembly that in the
other House the Motion of Thanks had been adopted with amendments
containing admonition of the Government and, therefore, the Government
bad no moral justification to continue in office.

Disallowing the point of order, the Speaker observed that under Article
164(2) of the Constitution, the Council of Ministers was respoasible to the
Legislative Assembly and the Motion of Thanks on President’s Address
had been duly passed by the legislative Assembly. Failure to get the
Motion passed in the Legislative Council without amendments did not
therefore have any eflect on the Council of Ministers.
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Issue of Identity Cards to Ministers: On 23 March, 1981 a Member
(Shri Mohan Singh) raised a question of propriety with regard to the
issuing of 1dentity Cards, valid upto 1985, to the Ministers of the Govern-
ment. The Member's contention was that since Ministers worked during
the pleasure of the Governor, mention of the period of validity on the
Identity Cards was not in consonance with the provisions of the Constitu-
tion, thereby a doubt had arisen, the Member argued, as to the right of
the House or its Members to remove the Council of Ministers before 1985
through a no-confidence motion and about the prerogative of the Governor
to allow the Ministers to continue in office during his pleasure,

Disallowing the question of propriety, the Speaker ruled that the period
of validity mentioned on the Identity Cards did not in any way affect the
rights of the Members to bring a noconfidence motion against the Govern-
ment. He further observed that it was written on the Identity Cards that
as soon as the Minister gave up the charge, the same was to be returned.
The very purpose of issuing Identity Cards to Ministers, the Speaker ex-
plained, was to establish their Identity to those who might not have known
them.

1452 LS. —4
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PARLIAMENTARY AND CONSTITUTIONAL DEVELOPMENTS
(1 May to 31 July, 1981)

DEVELOPMENTS AT THE CENTRE
INDIA

By-eletcion to Lok Sabha and Legislative Assemblies: In the By-elec-
tions held on June 14 for seven Lok Sabha seats (five from Uttar Pradesh
and ome each from Orissa and West Bengal), the Congress (I) woa five
Lok Sabha seats (four from U.P. and one from Orissa) and the CPI (M)
ope seat (from West Bengal). Re-poll was ordered by the Election Com-
mission for the seventh seat viz. the Garhwal Parliamentary Constitutency
in the State of Uttar Pradesh.

By-elections were also held for the 23 Assembly seats in various States—
Uttar Pradesh (8), Bihar (6), West Bengal (8) and Kamataka {1). The
Congress (I) won 15 seats (U.P.—7; Bihar—5; West Beogal —2  and
Karnataka—1) followed by CPI (M)—S5 (all from West Bengal) and
CPI—1 (from West Bengal) Two seats were won by Independenis (one
each from U.P. and Bihar)®.

The Election Commission orders re-poll in a Parliamentary  Constil-
uency : On 20 June, 1981, the Election Commission of India, ordered a
re-poll in the entire Garhwal Parliamentary Constituency in the State of
Uttar Pradesh, where a by-election to fill the vacant seat in Lok Sabha was
held on 14 June, 1981. In his order cancelling the election, the Chief
Election Commissioner observed that ‘Haryana Police, had been deployed in
the constituency on a large scale. The Commission which is vested with
the superintendence, direction and control of the elections has not even been

1, Times of Indie, June 15; Hindustan Times, June 17 and 18 Patrios,
June 17, 1881.

b 3
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informed of the deployment of the Police force from outside and the presence
.of outside force has naturally vitiated the free and fair conduct of the poll
in the Constituency...... There is need that outside State forces must first
be withdrawn and normal peace and law and order must be restored before
any repoll, selective or total is held.”?

Recognition of Congress (1) as the real Indian National Congress : Re-
cognising the Congress (I) led by Smt. Indira Gandhi as the real Indian
National Congress, the Chief Election Commissioner of India, in his Order
.dated 23 July 1981 hcld that—

“(a) the group led by Smt. Indira Gandhi as the President and
known by the name Indian National Congress (I) shall be re-
cognised for the purpose of the Symbols Order as the Indian
National Congress, a recognised national party;

(b) the symbol “Hand” shall continue to be the reserved symbol
for the said party unless that party applies for the revival of
the frozen symbol “Calf and Cow"™; and

(c) the group in the Indian National Congress led by Sh:i Devraj
Urs and known by the name Indian National Congress (U),
shall be de-recognised. The said party shall, however, have the
liberty to approach the Commission for recognition with a
different name and style and if such application is made, the
same shall be considered on its merits under the Symbols
Order.”?

AROUND THE STATES

ASSAM

Resignation by Ministry: The 7-month old Congress (I) Ministry
‘headed by Smt. Anwara Taimur resigned on 28 June, when the Budget
Session of the Legislative Assembly was scheduled to begin the next day,
ie. Jupe 29.

On 30 June, by a proclamation signed by President Sanjiva Reddy
under Article 356 of the Constitution, the State was brought under the
President’s rule. The Legislative Assembly was kept under suspended
pimation.4

% Quoted from the Orders of the Chief Election Commissioner of India,
20 June, 1981,

* Qrders of the Chief Election Commissioner, 23 July, 1081 pp. 16-17.
% Times of India, 29 June and Statesman, 1 July, 1981. '
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KARNATAKA

Suspension of 27 MLAs : On 23 June, Twenty-seven Members of the
Opposition were suspended from the Legislative Assembly for the current
session by the Speaker, Mr. K. H. Ranganath for “indulging in gross dis-
orderly behaviour™.?

MADHYA PRADESH

Reorganisation of the Ministry: On 29 June, the Governor, on the
advice of the Chief Minister, dropped 3 Ministers, elevated 7 Ministers of
State to Cabinet rank and added an equal number of Ministers of State.®

MANIPUR

/New Ministry: An eight-member Congress (1) Ministry headed by
Mr. Rishang Keishing was sworn in oo 19 June, eading 111 days of
President’s rule in the State.”

MEGHALAYA

New Chief Minister. Following the resignation, on 7 May, of Shri B. B.
Lyngdoh, Captein Williamson Sangama tocok over as the new Chief Minister
of the State. The outgoing Chief Minister vacated office in pursuance of
an agreement reached two years ago among the partners of the ruling United
Meghalaya Parliamentary Democratic Forum to the effect that after two

Yyears he would vacate the office enabling Captain Sangama to take over as
the new Chief Minister.®

RAJASTHAN

New Ministry: Following the resignation tendered by Shri Jagaonath
Pahadia on 11 July, Shri Shiv Charan Mathur was sworn in on 14 July
as the new Chief Minister of the State. 18 Ministers were sworn in on
19 July and the allocation of portfolios was as follows

Cabinet Ministers:

Shri Shiv. Charan Mathur, Chief Minister: Appointments, Ad-
ministrative Reforms, General Administration, Political Afjairs,
Cabinet Secretariat, Home, Industry, Public Underiakings, Plon-
ning, Economics and Statistics, Anti-Corruption, State Motor
Garrage ond Linguistic Minorities; Shri Paras Ram Madema:
Irrigation, Public Health, Engineering, Revenue and Land Reforms,.

8 Times of India, 24 June 1981.

8, Nationa! Herald, 30 June and 1 July, 1981,

7. Times of India, 20 June, 1981

8, Statesman, 8 May, 1981 !

——
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Energy, Flood and Famine Relief; Shri Chandan Mal Baid; Fin-
ance, %marlon, Excise, Education, Bhasha Vibhag and Wagqf, Shii
Brij Sunder Sharma : Law and Judiciary, Election, Labour gand
Parliamentary Aflairs; Shri Chogalal Kanwaria : Medical and
Health, Family Welfare Department and Ayurveda; Smt. Kamla:
Agriculture, Animal Husbandry, including Dairies.

Ministers of State:

Shri Jai Kishan Sharma : Transport, Housing, Vocational Train-
ing and Employment, Technical Education (all independent) and
Public Works Department; Shri Narendra Singh Bhati : Rajasthan
Canal Project, Tourism and Art, Culture and Archaeology (all ir-
dependent) ; Shri Shriram Gotewala: Local Self-Government, Town
Planning and PubKc Relations (all independent ); Shri Ghasi Ram
Yadav : Food and Civil Supplies, Civil Defence and Lievasthan
(all independent); Shri Praduman Singh: Mines (independent),
Home Anti-Corruption, Industries and Public Undertakings: Shri
Sheesh Ram Ola; Panchayati Raj, Community Development,
Ground Water, Antodayz and Sdinik Kaiyan (all independent);
Shri Chet Ram Meena: PWD, Social Welfare and Triba! Welfare
(all independent) Floo4 and Famine Relief: Shri Govind Singh
Gujar: Forests, Sheep and Wool (independent), Irrigation; Shri
Dinesh Rai Dangi: Rehabilitation, Khadi Gramodyog Jail, Printing
and Stationery (all independent); Shri Rampal Upadhyava: Co-
operation (independent), Agriculture and Animal Husbandry.

Deputy Ministers:

Shri Bulaki Das Kalla : Planning, Economics, Statistics, and Educ-
atien; Shri Govind Anolla : Excise and Tribal Area Development;
Smt. Kamla Bhil: Medical zsd Heaith and Animal Husbundry."

SIKKIM

Merger of ruling Party with Congress (I): The ruling Sikkim Pari-
shad, with e strength of 22 Members in the 32-member Legislative Asseinbly,
merged with the Congress (I) on 7 July. 1

TAMIL NADU

Enhanced allowances for Legislators ; The Tamil Nadu Payment  of
Salaries Act was amended to inter alia provide with effect from 1 May 1981,
the payme@t of Compeasatory Allowance of Rs. 400/- p.m. to Members of
the State Legislatures, against the existing Allowance of Rs. 350/- p.m:

With effect from 1 May 1981, the Telephone Allowance admifsiblc to
a Member was raised to Rs. 250/- p.m. if he owned a telephone (in addi-
tion to reimbursement of quarterty rent of a sum of Rs. 175/- towards tele-
Phone) and Rs. 300/- p.m. if he had no telephone at his residence.

—_———

®. Deccan Chronicle, 12 July; and Hindustan Times, 23 July, 1981
a¢. National Herald, 8 July, 1981
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Aa Allowance of Rs. 100/- p.m., now payable to the family of a Mem-
ber who dies while in office, was enbanced to Rs. 250/- pm. with effect
from 30 June, 1977.

As against coupons of the value of Rs. 2,000/- issued to them annually,
the legislators would, hence forward, get coupons of the value of Rs. 2,500/.
for their free rail travel by any class and by any Railway in India.

The amendment also made provision for free travel facilities in State
Transport Corporation buses for spouses of the male Members, and for any
other relative, in the case of lady Members.!*

WEST BENGAL

Results of the biennial elections: In the biennial elections for six seats
to the Rajya Sabha from West Bengal, five candidates of the ruling Left
Front end an Independent were declared elected to Rajya Sabha on
1 July, "

UNION TERRITORIES
ARUNACHAL PRADESH

New Lt. Governor : Shri Harishankar Dubey was sworn in as the new
Lt. Goveror of the Union territory on 23 July13

DEVELOPMENTS ABRAOD
AFGHANISTAN

New Prime Minister - On 11 June, Mr. Babrak Karmal who was till
then holding the posts of President as well as Prime Minister, named Mr.
Fuiltan Ali Keshmund as the new Prime Minister of the country.}4

BANGLADESH

Assassination of President: Army rebels led by Major-General Manzur
Ahmed, assassinated President Zia-ur-Rebman on 30 May in an attempt
coup, when the President was on a visit to Chittagong.

On 1 June, the Acting President Mr. Ahdus Sattar proclaimed a state
of emergency and suspended most of the civil rights, citing threat to the
country’s security from “internal disturbances.”*8

31, Information fumished by the State Legislature Secretariat,
12, Statesman, 3 July, 1981, D S
8. Patriot, July 25, 1981. ol
4, Asian Recorder, 1981, p. 16111,
1 15, Asian Recorder, 1881, p. 16099. k el Shail e
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BARBADOsS

Re-election of Prime Minister: Mr. Tom Adams was re-elected Prime
Minister for a second term on 19 June, following the victory of his Labour

Party in the general elections.1® l

CHINA

Resignation by Chairman of the Communist Party : The Chairman of
the Communist Party, Mr. Hua Guofeng resigned from his post cn 29 June
end was replaced by Mr. Yeobang.1?

CYPRUS

General Elections : In the elections to the 35-member House of Rep-
resentatives announced on 26 May, the Communist Akel Party and the
Democratic Relly Party won 12 seats each. The ruling Democratic Party
led by President Spyros Kyprianon secured eight seats and the reomining
three seats were won by the Socialist Party.!®

DJIBOUTI

Re<election of President: President Hassan Gouled Aptidon was re-
elected unopposed on 12 June, for a further six-year term.'®

ECUADOR

Death of President : On 24 May, President Jaime Roldos Aquilera was
killed in an air-crash along with his wife, Defence Minister Mr. Marcos
Subia, and two of his military aides. Immediately thereafter, Vice-Presi-
dent Mr, Osvaldo Hurtado assumed chbarge of the presidency.*

FRANCE

Presidential election : The Socialist Party Chief Mr. Francois Mitterrand
became the new President of France for a 7-year term on 10 May when he
defeated Mr. Valery Giscard Estaing in the Presidential election.

On 21 May, he appointed Mr. Pierre Mauroy as the new Prime Minis-
ter replacing Mr. Edmond Barre.?!

10, Times of India, 20 June, 1981. 1"

17, International Herald Tribune (Hongkong), $0 June, 1881,

18, Statesman, 28 May, 1081,

®. Times of Indig, 15 July, 1981.

20, Hindustan Times, 26 May, 1081,

¥, Times of."ndig. 1 ond 22 May 198"
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IRAN

Dismissal of President : President Abolhassan Bani-Sadr, the first elected
'President of Iran after 25 centuries of monarcy, was dismissed, on 22 Jupe,
by the Supreme Revolutionary Leader, Ayatollah Khomeini. Earlier, on
21 Jupe, the Parliament had voted overwhelmingly declaring Mr. Bani-Sadr

incompetent to hold office. al

After his dismissal, Mr. Bani-Sadr remained in hidiag for nearly seven
weeks and thereafter escaped to France on 29 July, where he was granted
political asylum by the French Government.32

New President : Mr. Mohammed Ali Rajai was officially declared as the
new President of Iran on 28 Jjuly. Mr. Rajai, a candidate of the Ruling
Islamic Republican Party, secured 81 percent of the total votes, in the elec-
tion held oa 24 July23

IRELAND

New Prime Minister: On 30 June, the Parliament elected, by 81 votes
to 78, Mr. Fitzerland as the new Prime Minister. On the same day, he
announced the formation of a new coalition Government dominated by his
Fine Gael Party.?¢

ISRAEL

General Elections : In the General Elections held on 30 June for the
120-seat Knesset (Parliament), the Likud Bloc Party of Prime Minister
Mepachem Begin and the Opposition Labour Party won 48 seats each.
The pumber of seats won by other parties were : the National Religious
Party—6; Agudat Yisrael-—-4; Communists-—4; Tami Party—3; Shinui—2;
Tehiya—2; and Citizens Rights Movement and Moshe Dayan's Telem

Party one each. The remaining one seat was to be decided by the military
vote.

Following the elections, Prime Minister Mr. Menachem Begin formed a
new Government with the support of Socialist and religious parties.?s

KAMPUCHEA

New President : The National Assembly announced on 27 June a new
government, naming Mr. Heng Samrin as President of the Couacil of State,
thereby giving him the top position in the ruling hierarchy.2®

22, Times of India, 23 June; International Herald Tribune, 30 July, 1981.
23 Nationa! Harold, 29 July, 1981,

24, Times of India, 21 July, 1981
2s. Interngtional Herald Tribune, (Hongkong), 5 July, 1981.
28. Times of India, 28 June, 1981.
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MALAYSIA

Proclamation of new Sultan : On May 11, Mr. Tunku Mahmood Alhaj
dbai Almarhum Sultan Ismail was proclaimed the fourth Sultan of the State
20 succeed his father, who passed away on 10 May.?

NEPAL

Appointment of new Prime Minister : On 16 June, King Birendra
appointed, on the recommendation of the Rashtriya Panchayat, Mr. Surya
Bahadur Thapa as the new Prime Minister.2#

PHILIPPINES

Re-election of President: On 21 June, President Ferdinand F. Marcos
‘was declared winner by the Parliament, of the Presidential election held on
16 June.

He was swora in for a further six-year term on 29 June.?®

POLAND

New Polish Politbureau : The Communist Party Central Committee
elected a new enlarged Politbureau on 19 July.

Earlier Mr. Stainislaw Kania had won a vote of oonfidence for his
leadership, when he was re-elected as First Secretary to the Party's Cen-
tral Committee, defeating Mr. Barcikowski by 1311 votes to 568 votes.t®

SEYCHELLES

Re-election of President : President France Rene Albert was re-elected
to his post on 11 July at the third Congress of the ruling Progressive
People’s Frong.®! '

SINGAPORE

Death of President : President Benjamin Sheares, who became the se-
cond Head of State in 197t succeeding the late Mr. Yusof Ishak, passed
-away on 12 May.33

27. Hindustan Times, 12 May, 1981.

28, Times of India, 17 June, 1981.

30, Times of India (Bombay), 22 June, 1981; The Hindu, 1 July, 1881.
80, patriot, 20 July, 1981. .
8 Tribune, 13 July, 1981.

82, Asan Recorder, 1981, p. 16119.
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SWEDEN

New Coalition Government : Oa 19 May, Parliament confirmed the care.
taker Prime Minister Mr, Throbjoern Faelldin as head of a new minority
Central Libera] coalition Government, replacing his three-party coalition
Government which had earlier fallen on the issue of tax-reforms.'

UNITED STATES

First Woman Judge of the Supreme Court : On 7 July, President Reagen
pominated Judge Sandra D. O’Connor of the Arizona Court of Appeals, to
become the first woman justice of the U.S. Supreme Court34

YUGOSLAVIA

New President: On 15 May, Mr. Sergej Kraigher was elected to the
annvally rotating post of President of the collective State Presidency of
Yugoslavia vice Mr, Cvijetin Mijatovic, who held this post since May 1980.5%

8% Statesman, 20 May, 1881. -
| 84 Ingernational Hersld Tribune, 8 July, 1881,
85, Keesing’s Contemporary Aschives, p. 30938, ! A



SESSIONAL REVIEW

SEVENTH LOK SABHA

SIXTH SESSION

The Sixth Session of the Seventh Lok Sabha commenced on 17°
August, 1981. A brief resume of some of the important discussions held
and other business transacted in this session upto 28 August, 1981 is given
below.

A. DIsCUSSIONS

Successful launching of APPLE: Making a statement on 17 August,
1981 in response to a Calling Attention Notice by Shri Manoranjan Bhakta,
the Minister of State in the Department of Science and Technology, Elec+-
tronics and Environment, Shri C. P. N. Singh said that APPLE (Ariane
Passenger Payload Experiment) was the first Indian experimental three-
axis body established satellite to be placed into the geo-stationary orbit.
It represented an important step in the efforts of Indian scientists to put
outer space progressively to use for the welfare of the people. The space-
craft, designed and developed by the Indian Space Research Organisation
was launched by the third developmental flight of ARIANE from Kourou,
French Guyana on 19 June, 1981 into a geo-synchronous transfer orbit.
APPLE now looked constantly towards the centre of India. The first
nationa} TV hook-up demonstrations using APPLE had already been
carried out on 13, 14 and 15 August, 1981.

Answering questions, the Minister said that the thrust given by the
Prime Minister to the Department of Science and Technology and various
scientific agencies was aimed at bringing about a change in the life of
common man and developing a scientific temperament in the country.
APPLE, he added, would give a fillip to the various other satellites that
were proposed to be put up to benefit both the urban and the rural people.

: - we I ST T T ——— 33y
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Intervening in the discussion, the Prime Minister, Shrimati Indira
~Gandhi stated that the most impostant utilisation of APPLE was emergency
communication in disaster affected areas so as to be able to help in rapid
relief work. It would give advance warning of calamities such as cyclone
etc. which would be of enormous value in saving human lives as well as
property. Besides, it could be used for educational programmes in univer-
sities and technological institutions.

The House, thereafter, unanimously adopted the following motion
moved by Shrimati Gandhi:

“Having heard the statement on the launching of the Apple and
the inauguration of the Utiliaation Experimental Programme, this
House places on record its deep appreciation of the dedicated
work and patriotic zeal of our scientists, engineers, technicians
and workers on this great achievement in the sphere of space
technology”.

Train Accidents: In a statement made on 17 August, 1981, the Union
Mirister of Railways. Shri Kedar Pandey informed the House that three
major train accidents—an accident bctween Badla Ghat and Dhamara
“iGhat station of North Eastern Railway; a collision in South Eastern Rail-
way; and a derailment in Western Railway—had occured during the recess
period of Parliament. Every accident was viewed seriously and enquired
into thoroughly not only to punish the guilty but also to ascertain the causes
and to take measures necessary to prevent recurrence of similar accidents.
Besides, the government in their quest for safety appointed three high
powered committees to examine the remedial measures. These committees
made many useful suggestions which were implemented.

Smce the majority of the train accidents was ultimately traceable to the
failure of the human element, the Minister added that Safety Organisation
on the Railways had been carrying out intensive safety campaign to ensure
that the staff did not violate rules or indulge in short cut methods which
could lead to accidents. Moreover a special safety team comprising Joint
Diractors from various disciplines had been constituted recently under the
direct charge of the Railway Board to carry out field checks.

The matter again came up for discussion in the House later during the
day on an Adjoumment Motion moved by Shri Jyotirmoy Bosu. Initiat-
ing the discussion, Shri Bosu pleaded for constitution of a parliamentary
committee to examine the railways and submit a report to the House for
taking proper action. Professor Madhu Dandavate stressed the need of
giving top-most priority to the renewal of 6,000 Kms of track which had
outlived 'its life. He suggested that no trains should be moved without

-guards. The automatic warning system, which was operating in some
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sectors of railways, should also be introduced on the rest of the routes..
Shii Jaipal Singh Kashyap suggested that steps should be taken to improve
the railway administration,

In a brief intervention, the Minister of State in the Ministry of Railways,
Shri C. K. Jaffer Sharief said thet it was the eamest desire of the
Government to improve the railway system and ensure safe journey for the
people.

Intervening in the discussion, which lasted for more than three hours
and in which 14* members took part, the Minister of Railways, Shri Kedat
Pandey stated that efforts were being ade to reduce the railway accidents
to the minimum. A high powered committee had been constituted to look
into all the relevant issues concerning railways. Out of Rs. S100 crores
allotted in the Sixth Five-Year Plan for improvement of railways, 49 per
cent would be spent on renewel and replacement of rolling stock. New
coaches were being manufactured. A coach repair factory was being set
up at Tirupati and a new coach factory was proposed to be set up at
Allahabad. Referring to recent rail accidents, Shri Pandey said they hacd
occurred either due to human error or natural causes. In one case it was
due to sabotage. Wherever human error was responsible for railway
accidents, action had been taken against the staff concerned. After Shri
Jyotirmoy Bosu replied to the discussion, the motion was negatived.

Serious famine and drought conditions in some States: Making a state-
ment in response to a Calling Attention Notice by Shri Mool Chand Daga
on 18 August, 1981, the Minister of Agriculture and Rural Reconstruction
and Irrigation and Civil Supplies, Shri Rao Birendra Singh informed the
House that although monsoon during the year 1980 was more or less
satisfactory, drought conditions prevailed in the post-monsoon season ian
the States of Rajasthan, Andhra Pradesh, Haryana, Karnataka, Maharashtra
and Tamil Nadu. Central teams visited all these States and as a result of
decisions taken on their reports, an expenditure of Rs. 70.45 crores was
approved for purposes of central assistance during 1980-81. The same
drought conditions continued in the above States (excluding Maharashtra)
during the pre-monsoon period in 1981. At the request of State Govern-
ments, central teams again visited the States concerned during April-May,
1981 and on the basis of their reports, an expenditure of Rs. 121.13 crores
was approved for purposes of ceatral assistance. The Minister added
that the twelve-point programme for drought management suggested by the

*The members who took part in the discussion were Sarvashri Acnarya
Bhagwan Dev, Chandra Shekhar Singh, ¥ ~ishan Dutt Sultanpuri, Chandrajit
Yadav, Chintamani Panigrahi, Dhanik T =1 Mandal Zainual Basher. Xavier
Araka), Narayan Choubey. R. P. Yadav, Viwanath Sharma and Dr. Vasan:
Kumar Pandit.
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Prime Minister during the severe drought of 1979-80 continued to provide
the basic strategy and guidance at all levels for meeting the drought situa-
tion. A Crop Weather Watch Group at the Centre had been continuously
monitoring the situation and suggesting the remedial measures to the State
‘Governments. With the onset of monsoon, Shri Pandey said, the distress
of the peaple in the drought affected areas had ended.

Answering questions, the Minister agreed that the relief provided to the
weaker sections, particularly in the rural areas, under the famine code-—as
it existed in all States in India—was not enough. He stated that it is not
possible for the Government of India to fully insure against damages and
‘Josses in all natural calamities. For providing immediate relief every State
Government had at its disposal a margin money which was quite substan-
tial. The Government, he added, had decided to established a Water
Resources Development Agency to survey all the rivers in the peninsula
and suggested the best utilization of their waters for irrigation in the drought
prone areas in all the States in the South.

Racial violence and attack on Tamils in Sri Lanka: Making a statement
‘on 19 August, 1981 in response to a Calling Attention Notice by Shri Ram
Vilas Paswaa, the Minister of External Affairs, Shri P. V. Narasimha Rao
informed the House that during the election campaign for the District
Development Councils in Sri Lanka in May-June, 1981 communal violence
broke out in Jaffna area, leading to a number of casualties and consider-
able destruction of property. A state of emergency was declared and the
situation was eventually brought under control with the help of armed
forces. There had been & recurrence of communal violence in the last few
days and the main victims were Tamils, majority of whom were workers
of the estates. There had been numerous incidents of arson. looting and
violence and the Government of Sri Lanka had again declared an emer-
gency and the armed forces had been called in to control the situation. The
Government of Sri Lanka had also set up a machinery for the rehabilita-
tion of those affected in the recent incidents. In view of the confused
situanon, the Misister said that it had not been possible to obtain detailed
information about the number of Indian nationals affected. Shri Rao
assured the House that the Government was in constant touch with thé
Government of Sri Lanka and had expressed its concern to them. The
Government of Sri Lanka, in tum, had stated that they viewed these events
with utmost seriousness and were determined to restore normalcy.

Statutory Resolution re: approval of Presidential Proclamation in re-
-Jation to the State of Assam and Assam Budget 1981-82: Moving a sta-
tutory Resolution for approval of the Proclamation issued by the President
‘on 30 June, 1981 under article 356 of the Constittuion in relation to the
‘State of Assam, the Minister of Home Affairs, Giani Zail Singh said on
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20 August, 1981 that Shrimati Anwara Taimur, Chief Minister of Assam
has submitted the resignation of her Ministry to the Governor of Assam
on 28 June, 1981, The Governor, in his report to the President, had
recommended the issue of Proclamation and the State Assembly being
kept under suspended animation.

Commending the Statutory Resolution to the House, the Minister said
that the political situation in Assam was still fluid and no Ministry would
be able to assume office till 31 August, 1981 by which time the present
Proclamation would have expired.

On 20, 21 and 24 August, the House held a combined discussion
on the Statutory Resolution and Assam Budget in which 16 members

participated.* f
In a brief intervention, Giani Zail Singh ruled out elections in Assam
in the present situation.

Referring to the Assam problem, the Home Minister said that the
negotiations had been conducted in a very congenial manner. He ex-
pressed the hope that the outcome of negotiations would be acceptable
to all and give satisfaction to different political and social organisations.
The Government, he added, was trying to find a permanent solution to
Assam problem keeping in view humanitarian grounds, national and
international agreements and commitments and ensuring against infiltration

by foreigners.

Participating in the discussion, Shri Jaipal Singh Kashyap said that
Assam problem was a national problem and it could be solved only by
setting up an all-party government there. Shri Atal Bihari Vajpayee
pleaded that Government should take the opposition parties into confidence
about the negotiations that were going on with the agitation leaders.

Replying to the discussion on the Statutory Resolution, the Minister of
State in the Ministry of Home Affairs and Department of Parliamentary
Aflairs, Shri P. Venkatasubbaiah, said that it was not correct that the
opposition had not been consulted by the Government on the Assam
problem. The Prime Miaister had discussed this problem with the oppo«
sition parties at length a number of times. The Government, he assured,
would consult the opposition parties at the appropriate time in future well.

Replying to the discussion, the Minister of Finance, Shri R. Venkata-
raman said that the Govemment would try to solve the Assam problem

*Those who took part in the discussion were Sarvashri Satyasadhan
Chakraborty, Sontosh Mohan Dev, G. L. Dogra, Jagpal Singh, Zainu] Basher,
Chintamani Panigrahi R. L. P. Verma, Chandrajit Yadav, G. M, Banatwalla,
H. K. L. Bhagat, Harish Chandra Singh Rawat, Chitta Basu, Ravindra
Verma and Smt. Geeta Mukherjee.
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on humanitarian basis and would find a solution acceptable to the Assam
agitators and the entire House. He stated that the prolonged agitation
in Assam had done a lot of damage to Assam aad its economy. He
- informed the House that Assam received the best consideration Yrom
the Central Government. It received not only its due share but a little
. extra because of its geographical and historical situation. In the Sixth
Five-Year Plan, the per capita assistance to Assam was Rs. 565, as against
the per capita assistance of Rs. 258 to all the States put together.

The Statutory Resolution was adopted. All the Demands for Grants
(Assam) for 1981-82 were voted in full and the Assam Appropriation Bill
was passed.

Electoral Reforms. On 20 August, 1981, Professor Madhu Dandavate
moved the following motion:

“That this House recommends that urgent steps be taken to
effect eléctoral reforms so as to improve upon the present electo-
ral processes and make them free from any drawbacks and
shortcomings’’.

Initiating the debate, Professor Dandavate contended that three ele~
ment viz. fearless Parliament, independent judiciary and free Election Com-
mission, were extremely important for the development of electoral pro-
cesses and functioning of parliamentary democracy. He pleaded for the
implementation of the recommendations of the Tarkunde Committee on
Electoral Reforms. Among the various other suggestions made by Shri
Dandavate were democratisation of Election Commission, state funding
of election expenses, introduction of modern gadgets, evolving a system
aimed at building up a relationship between the number of votes polled
and number of seats secured. issuing of identity cards to voters and
adoption of anti-defection measures.

Shri C. T. Dhandapani suggested fixing up of minimum qualification
" for recognition of a political party and setting up of an independent body
in each State under the Election Commissioner for preparation of electoral
rolls. Shri Indrajit Gupta wished that the Election Commission should
‘have beeh kept informed of the induction of police force froin outside
for the Garhwal poll. He advocated the system of proportional repre-
. sentation, accpetance of the principle of right of recall, independent
machinery for the Election Commission and lowering of voting age to
18 years.
Intesvening in the discussion lasting for nearly five hours, in which
13 members* participated, the Minister of Law, Justice and Company

*Thé members who took part in the discussion were: Sarvashi Mohan
L.al Sukhadia, Somnath Chatterjee, Arif Mohammad Khan, Rashid
Masood. H.K. L. Bhagat, Jagan Nath Kaushal, Satyanarayan Jatiya, Jagdish
Tytler, K. Lakkappa, Harikesh Baha. dur and G. M. Banatwalla,
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Affairs, Sbri P. Shiv Shankar told the Howms that the elactorel reforms
were under the active—coasidesation of the Gevernmrmt The Prime
Minister had advised him to hold discussions with the leaders of werioms
political parties after coming to certain prowisianal conclusioms. It was
a time-consuming affair and the Gaveramenr hed to take into ecowsidern-
tion each and evely aspect emerging fTom the experience of past 30 years
for the purpase of bringing about change in the Representation of the
People Act. He assured the House that the Govermment wilt come forth
with compreheasive electaral reforms as early as ppavidle.

Dealing with the recent elections in Garhwal, Shri Shiv Shanker inform-
ed the House that the Election Commission had aet aside the eatire poll on
the ground of the prescace of the Havyans pelice. There was no rule
or law, he added, which warranted that either information had $o be
given or permission of the Chief Election Commissioner bad to be sougbt.
if forces were deployed from outside for the purpose of elastion.

After Shri Madhu Dandavate replied to the debate the motion was
negatived.

LeQisLATIVE BUSINESS

Export-Import Bank of India Bill: Moving a motion for consideration
of the Export Import Bank of India Bill on 17 August, 1981, the Minister
of Finance, Shri R. Venkataraman said that in view of the growing import
bilt and the need to expand export, the Government had decided to set
up an Export Import Bank. Apart from coordinating ths activities of
other institutions engaged in financiag exports, the Bank could also adopt
innovative approaches necessary to meet the needs of the contemplstsd
expansion in foreign trade and of the exporting community.

The Bank would extend refinance facilities to commercial banks,
undertake counselling services, merchant banking and development bank-
ing functions and finance promotional activities. Subject to overall con-
trol by the Government, the Bank would raise foreign exchemge loans,
as and when required.

The discussion continued for two days. Particlpating in the resumed
discussion on 18 August, 1981, Shri C. T. Dhandapani suggested that
the information relating to the functions of the Bank should be taid om
the Table of the House. He further suggested that no retired persons
be nominated to the Board of Directors of the Bank. Shii A. Nechalohi-
thadasan Nadar demanded nationslisation of import and export trede.
Shri Jaipal Singh Kashyap said that besides the trading community, other
interests should also be represented in the management of the proposed
Bank. He suggested thet the Bill be referred to a Select Commitice for
thorough scrutiny.

1432 LS—S
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Intervening in the discussion, the Deputy Minister in the Ministry
of Finance, Shri Maganbhai Barot said that with the establishment of
EXIM Bank, India would be joining some of the world’s advanced coun-
ries like US.A. and Japan which had set up similar banks. Giving de-
tails about the purpose of the proposed Bank, he said that to begin with
it would be looking after the work not being done by the internatiomal
finance wing of the IDBI. Tt was an wattempt to coordinate the work
of IDBI and the commercial banks engaged in export-import work and
to set up in the country an institution to which one could look for expert
knowledge, advice, finance and all kinds of assistance.

Replying to the two-day discussion in which 14 members partici-
pated*®, Shri Venkataramap said that the Government was not doing away
with cash assistance and subsidies f{or exports. He stated that the im-
mediate function of the Bank was to finance the exports. As and when
the institution grew in momentum and experience, it would be considered
as to what extent other functions could be transferred to it. The Bank,
he concluded, was to function like IDBI and was subject to the audit and
control of the Reserve Bank,

The motion for consideration was adopted. and the Bill, as amended,
was passed.

The Essential Commodities (Special Provisions) Bill, 1981 and the
sPrevention of Blackmarketing and Mainienance of Supplies of Essential
Commodities (Amendment) Bill, 1981 : Moving the motion for considera-
tion of the Bills on 19 August, 1981, the Minister of Agriculture and
Rural 'Reconstruction and Irrigation and Civil Supplies, Shri Rao Birendra
Singh said that the first Bill, which was a temporary measure for five
years, aimed at giving certain powers to the Collectors for confiscation of
goods and made the offences of hoarding and blackmarketing non-bailable.
Special courts were sought to be set up to try all cases under the Essential
Commodities Act.

The other Bili, the Minister said, envisaged a little change in the
composgition of the Advisory Boards set up under the Prevention of Black-
marketing and Maintenance of Supplies of Essential Commodities Act.
The Boards, to be set up by the State Governments, would now consist
of three persons, including one baving qualifications as that of a judge
of a High Court. With these provisions, the Minister hoped that Gov-
emment would be able to deal more effectively with the hoarders and
blackmarketeers and to check the rising of prices.

*The members who took part :a thediscussion were: Sarvashri Jyotirmoy
Bosu, Mool Chand Daga, Jagpal Singh, P, K. Xodiyan, Satish Agarwal,
Y. S. Mahajan, Xavier Arakal, P. Rajagopal Naidu, B. V. Desai T. R.
Shamanna and Girdhari La] Vyas,
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Both the Bills were discussed together by the House on 19, 24 and
25 August, 1981 in which 20 members® took part.

Winding up the discussion on 25 August, 1981, the Deputy Minister
in the Minjstry of Civil Supplies, Shri Brajamohan Mohanty said that the
purpose of the Bills was to take stringent measures against anti-Social
-elements. .

Referring to the allegation by some members that the Government
was anti-peasantry, the Deputy Minister pointed out that while it was
the policy of the Government to pay the peasants remunerative prices it
could not at the same time loose sight of vulnerable sections of the society.

The motions of the Bills were adopted and the Bills were passed.

The Salary, Allowances and Pension of Members of Parliament (Am-
endment) Bill, 1981: While moving a motion on 6 May, (during the
Budget Session earlicr this year) for the Bill, as passed by Rajya Sabha, to be
taken into consideration, the Minister of State in the Ministry of Home
Affairs and Department of Parliamentary Affairs, Shri P. Venkatasub-
batah had said that under section 8A of the Salary, Allowances and Pen-
sion of Members of Parliament Act, an ex-member did not become eligi-
ble for grant of pension unless he had served for a minimum period of five
years.  Since the actual duration of each of the first three Lok Sabhas
was slightly less than five years, some ex-members, inspite of having served
a full term were not eligible for the grant of pension, The Bill now sought
to provide payment of pension amounting to Rs. 300 to members, whose
period of service to the House fell upto 60 days short of five years.

The discussion was resumed on 27 August, 1981. Replying to the
‘brief debate in which six members participatedt, Shri Venkatasubbiah re-
'pudiated the allegation that the Bill had been brought with a political
motive. He ruled out any restrictions on the pension drawn by members
who were former Maharajas or High Court Judges, since every member
was entitled to enjoy the samc rights and privileges as a member of Par-
liament,

The motion was adopted and the Bill was passed.

*The members who took part in the discussion were: Sarvashri E.
Balanandan, Virdhi Chander Jain, Ram Swarup Ram, C. Palaniappan, B. K.
Naik, Dileep Singh Bhuria, Bapusaheb Parulekar, V. S, . Vijayaraghavan,
R. L. Bhatis, Krishna Kumar Goyal, K. T. Kosalram, Acharya Bhagwan Dev,
Bhogendra Jha, Zainu]l Basher, Chandrajit Yadav, Mool Chand Daga, Chitta
Basu, Girdhari Lal Vyas, Ratansinh Rajda and Ram Lal Rabhi.
4The members who took part in the discussion were: Sarvashri Bapu-
saheb Parulekar, P. Namgyal, Harish Kumar Gangwar, Girdhari Lel Vyas,
Ramavatar Shastri and Phool Chand Verma. .
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RAJYA SABHA
Hunosep anp NINETEENTH SESSION*
The Rajya Sabha met for its hundred and oireteétfth séssion on 7
August 1981. A brief resume of some of the important discussioas heid'

and other business transacted in this session upto the period 28 August
1981 is given below.

A. DISCWSSIONS

Recent increase in the prices of petroleum products and fertilizers:
On 18 August, 1981, Shri Shiva Chandra Jha called the attention of the
Minister of Petroleum, Chemicals and Fertilizers to the recent increase in
prices of petroleum products and fértilizers thereby causing great hardsKip
to the people.

Making a statement on the subject, the Minister of Petroleum, Chemi-
cals and Fertilizers, Shri P. C. Sethi said that the prices of indigeous
crude oil and petroteum products had been increased with effect from 11
July, 1981.  The decision to incredse the price had been taken after very
careful consideration of a variety of factors. The prices of many of
the petroleum products in the country had been low when compared with
their import parity prices.  This had been mainly due to the under-pric-
ing of indigenously produced crude oil. ‘The Minister agreed that these
price increases would have some impact on the prices of other commo-
diu.s.  But, he added, that such an impact would, in the long run, be
outweighed by the positive aspects of the measure.

Replying to the points raised by members, the Minister said that the
present price increase was not as a consequence of the price increase an-
nounced by the Organisation of Petroleum Exporting Countriés.

The Minister added that the ultimate aim of the Government was that
as far as possible the consumption of petroleum products should be mimni-
mised. At present, the consumption of crude oil was in the vicinity of
30 million tonnes, and although it was increasing and it would go by
1984-85 to about 36 or 37 million tonnes, the Government were hopeful
that by 1984-85 our indigenous crude production would be 30 milticn
tonnes compared to 14 or 15 million tonnes today. For quite some time,
the government had supplied these things at subsidized rates. But now a
time had come when it was very difficult to subsidize them and, therefore,
the price of the indigenous crude had to be raised. As compared to other

*Contributed by the Research and Library Section. Rajya Sabha Secre-
tariat. 4
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countries, the price of kerosene was still low. The prices of fertilimers
and kerosene 9il had not been increased much, in order that the burden
on the weaker sections might be the minimum. The Minister was de-
finite that the price rise would not reduce the use of fertilizers.

Supply of F-16 fighter aeroplanes and other sophisticated arms to
Pakistan: On 19 August, 1981, Shri Narsingh Narain Pandey called the
attention of the Minister of Defcnce to the reported decision of the U.S.
‘Government to the supply of F-16 fighter aeroplanes and other sophistica-
ted arms to Pakistan thereby posing a threat to the security of India.

Making a statement on the subject, the Minister of State in the Min-
istry of Defence, Shri Shivraj V. Patil, said that he shared the concern
of the members of the House on the decision of the Government of USA
to provide massive military aid to Pakistan. As per reports the military
supplies from the U.S. would consist of sophisticated weapon system such
as F-16 aircraft, modern sophisticated tanks, armoured personnel carriers,
guns, air and naval missiles, radars, destroyers and warships and other
offensive and defensive equipment. The sophistication and quantity of sup-

plies envisaged was far in excess of Pakistan’s legitimate defence require-
ments.

The introduction of such a large volume of advanced technology wea-
pon system in a compressed timeframe was bound to tilt the military ba-
lance in favour of Pakistan. It was clear that the sub-continent was
being willy-nilly pushed into an arms race, increasing the financial bur-
den on the people at a time when the limited resources should be used for
the economic uplift of the people.

Replying to the points raised by members, the Minister further said
that on previous occasions when arms wcre supplied to Pakistan, it was
said that the same would not be used against India; but this time it was
being said that these arms could also be used against India. While
‘India’s effort would always be to avoid war, all the steps would be taken
to safeguard India’s security and. if necessary, supplies could be had from
outside the country, the Minister assured.

Intervening in the discussion, the Piime Minister, Shrimati Indira
Gandhi said that India’s policy had always been, and even today was, to
strengthen friendship with those countries which were friendly with India
and to create friendly relations with those countries which did not have
such relations. Where it was not possible to maintain friendly relaticns,
India’s effort had always been to dilute hostility. Whichever country
appealed for peace, India shared that appeal and it was hoped that such
appeals did have their impact.
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Railway Accidents: Raisipg a discussion on the statement on the rail-
way acciden%s made in the Rajya Sabha on 18 August, 1981 by the Min-
ister of Railways, Shri Dinesh Goswami said on 24 August, 1981 that
probably in the history of this Parliament so far there had been no occasion.
to discuss so many major railway accidents occuring within such a
short span of time as an inter-session period.  The railway administra-
tion owed a duty to minimize the dangers of railway travel and take the
country and Parliament into confidence and tell them where actually the
errors and difficulties lay. The member expressed the feeling that acci-
dents had taken place because the railway administration had not been:
able to modernise its equipment, Since the tracks were not in order, the
railways bad been, in some cases, compelled to go in for speed restriction.
Intervening in the debate, the Deputy Minister in the Ministry of Railways,
Shii Mallikarjun said that the Govemment with all the machinery at its.
command was geared to see how best safety could be maintained on Indiam
railways.

As regards reasons for accidents, the Deputy Minister stated that they
were multifarious. He did not deny that track renewal was essential, but
stated that because of the paucity of funds, the railways could not do
it on a large scale.

Replying to the discussion, the Minister of Railways, Shri Kedar
Pandey said that it was painful for the Railways that so many people had
lost their lives in these accidents. He said that he accepted the moral res-
ponsibility for those accidents.

The Minister confessed that the Bagmati accident was the greatest
rajlway accident that had occured since 1960-61. Fourteen such acci-
dents had taken place in the country so far.

Giving details, the Minister said that out of 25.000 coaches, 7,500
were over-aged. Out of 61,000 kilometre railway track, 5,000 kilomctre
track was in urgent need of immediate repair. However, if the drivers
did not lose their reflexes, the accidents could be avoided. The speed
restrictions had been restored to precisely due to this factor. The Minis-
ter added that, lately, there had been more discipline in the railway staff.
The income from the railways had increased during the recent past. The
Chairman of the Railway Board had done a good job, he said.

Price Situation in the Country : On 27 August, 1981, the Minister of
Finance, Shii R. Venkataraman, moved the following motion:

“That this House do consider the current price situation and
the steps taken by government to tackle it.”
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Speaking on the motion, the Minister said that the problem of inflation
was a matter of deep concern to the Government as well as to people
of the country. Debate on such a subject should be utilised for giving
suggestions for improving the situation. Inflation in India and in the
rest of the world was a general phenomenon. Owing to certain condi-
tions in the international sphere, the entire world had come under the infta-
tionary pressure. Developed countries may be able to stand it, but  the
developing countries are not in a position to stand it, he said.

Essential commodities like wheat, sugar and edible oils were being
impoited to control the prices the Minister said. Had the Government given
higher prices for wheat to the indigenous producers, that would have push-
ed up the local prices of the commodity. But the imported wheat would
not affect the local prices, he said.  Various steps taken by the Govern-
ment on both the supply and demand sides would have salutary effect on
the economy.

The issue of inflation was not connected with any political idealogy.
One might concede that it was possible to maintain prices in the totally
controlled economics; but the people of this country would not accept
adopting a totally controlled economy.

Regarding the question of black money, a very stringent action had
to be taken, the Minister said. @ The Government had stepped up the
number of raids, searches and seizures for income-tax and unrelenting
action against the hoarders and blackmarketers went on. The Govern-
ment would not give any quarter to those who tried to evade the law,
he said.

B. OBITUARY REFERENCES

The opening day of the Session was dcvoted exclusively to pay hom-
age to late Shri T. A. Pai, ex-member and late Shri Bhupesh Gupta, sit-
ting member of the Rajya Sabha

Referring to Shri T. A. Pai, the Chairman said that he dicd at a
very young age. He was less than 60 years old. Tracing his educa-
tional background and career, the Chairman observed that his knowledge
of banking and commerce gave him an early start angd at the age of 22 he
was appointed the Manager of the Syndicate Bank. By dint of his sheer
ability and merit he became a Minister and held charge of important port-
folios in the Union Cabinet.

Referring to Shri Bhupesh Gupta, the Chairman said that his entry
into politics came at the early age of 16 and within two years he was ar-

rested three times for civil disobedience activities. Though he was ac-
quitted in the trial for revolutionary activities, he was again arrested in
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1933 under the Benge! Criminal Law Amendment Act and was in deten-
tion for four years. He passed his university ezaminations in India while
in detention aad it was then that he accepted communist ideology.

Shri Bhupesh Gugta took to jourmalism first as Chairman of the Edi-
torial Board of the Party Jourmal “Swadhinata” in Bengali.  He later
took over the editorship of the journal “¥he New Age”, which was the
organ of the Communist Party of India, which he continued till his death.

Shri Gupta’s association with the Rajya Sabha. the Chairman recalled
began in May 1952 and he continued as a member of the House till his
death, which meant that he sat in the House for over 29 yeass. When
the House celebratd its Silver Jubilee, there was a special function to feli-
citate him on his long membership. Apart from his personnel qualities
in which he combined commonsense with clarity, balanced judgment with
political acumen and foresight, his sincereity and motives could never be
doubted. He was an astute parliamentarian.

Bhupesh Gupta’s death had removed from our doby politic a great per-
sonality, the Chaitman said. = He wielded immense influence and earned
respect from all partis and sections of the House. He would always be
remembered with affection and would be model for our members.

A minutes’s silence was observed as a mark of respect to the memory
of the deceased.  Thereafter the Chairman announced that as a mark
of respect to the memory of Shri Gupta, the doyen of the House, the
Rajya Sabha would stand adjourned for the day.

STATE LEGISLATURES
ANDHRA PRADESH LEGISLATIVE COUNCIL*

Uniform law to prevent denudation of the forest wealth of India. The
following resolution moved by Shri M. A. Aziz, Minister for Forests in the
Legistative Council was adopted on 7 April, 1981 :

“WHEREAS this Council considers that it is desirable to have
a uniform law throughout India to prevent denudation of the forest

wealth of the country hy regulating felling of trees in urban and
rural areas and for all matters connected therewith or ancillary
and incidental thereto;

And whereas the subject matter of such a law is relatable mainly
to matters enumerated in entry 5 (Local Government, that is to
say. the constitution and powers of municipal corporations, im-
provement trusts, district boards, mining settlement authorities and
other local authorities for the purpose of local self-government
or village administration) and entry 18 (Land, that is to say

“Contributed by the Andhra Pradesh Legislative Council Secretariat.
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rights in or over land, kmd tenures including the relation of land-
-Jomiand tenant, ®ad ‘the collection of rents; iransfer and alienation
of agricultural land; land improvement and agricultural loans,
colonization) in list-II in this Seventh Schedule to the Constitution
of India;

And whereas Parliament has no power to make such a law for the
States with respect to the matters enumerated in entries 5 and 18

in List-II aforesaid, except as provided in articles 249 and 250 of
the Constitution of India;

And whereas it appears to this Council to be desirable that, to
prevent denudation of the forest wealth of the country, felling of
trees in urban and rural areas and all matters connected there
with or ancillary and incidental thereto should be regulated in the
State of Andhra Pradesh by Parliament by law;

Now, therefore, in exercisc of the powers conferred by clause (1)
of article 252 of the Constitution of India, this Council hereby
resolves that to prevent denudation of the forest wealth of the
country, felling of trees in urban and rural areas and all matters
connected therewith or ancillary and incidental thereto should be
regulated in the State of Andhra Pradesh by Parliament by law™.

MADHYA RADESH LEGISLATIVE ASSEMBLY*

The third session of the Seventh Vidhan Sabha commenced on 25
February, 1981 and was prorogued on 11 April, 1981. Twenty eight sit-
tings were held during the period. Resume of some of the major events
which took place and the business transacted during the session s given
below:

Governor's Address: On 25 February, 1981, the Governor of the
State addressed members of the Vidhan Sabha. The Motion of Thanks to
the address was moved on the same day. The House discussed the Gover-
nor’s Address for 4 days i.e. on 2,3,5 and 6 March, 1981 at the end of
which the Motion of Thanks was adopted.

Financial Business: On 3 March, 1981. the Finance Minister, Shri
Krishna Pal Singh, presented Supplementary Estimates for the year 1980-81.
These were voted on 10 March, 1981 and the relative Apropriation Bill
was passed on the same day.

The Budget Estimates for the year 1981-82 were presented on 9 March,
1981. Beginning on 12 March, 1981, the general discussion on the Budget
lasted for four days. Individual demands for grants were debated and
voted in full by the House on 8 April, 1981. The Appropriation Bill was
introduced on 8 April, 1981 and was discussed and passed on 9 April,
1981.

*Contributed by the Madhya Pradesh Legislative Assembly Secretariat.
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The Excess Grants for the years 1975-76 and 1976-77 were voted on
26 February, 1981. The relevant Appropriation Bill was passed on the.
same day.

Legislative Business: During the session, twenty eight Government
Bills, including the five Appropriation Bills, were introduced in the Vidhan
Sabba. 1In all thirtytwo Government Bills (including six Bills pending since
the last Session) were passed by the House,

Question Hour: During the session, §686 notices of questions were
received. Out of this, 2670 were admitted as Starred and 1333 as Un-
starred. The remaining were either disallowed or rejected or had lapsed.
In all, 25 Short Notice Questions were received, out of which only one
was admitted for answer in the House.

TAMIL NADU LEGISLATIVE ASSEMBLY*

Censure Motion : On 9 February, 1981, Shri R. Umanath moved the
following motion :

“That this House disapproves the anti-tabour policy of the Minis-
try headed by hon. Chief Minister, Thiru M.G. Ramachandran.™

The motion was discussed on three days. Eleven Members took part
in the discussion and the Minister for Labour replied to the debate e¢n 12
February, 1981. The motion, when put to vote on 12 February 1981, was
negatived.

UTTAR PRADESH LEGISLATIVE ASSEMBLY**

Address by the Governor: The Governor of the State addressed mem-
bers of both Houses of the Uttar Pradesh Legislature assembled together,
on 27 January, 1981, The following day Shri VimaJ Prasad Tewari moved
a Motion of Thanks on the address by the Govemor,

The motion was discussed in the House for four days on 28, 29 and 30
Januvary, and 3 February, 1981 and passed on 3 February, 1981.

Financial Business: On 30 January, 1981, the Minister for Planning,
Finance and Power presented the Budget for the financial year 1981-82.
General discussion on the Budget was held for five days on 4, S, 6, 19 and
20 February, 1981. On 19 February, 1981, Vote on Account was present-
ed for a part of the financial year 1981-82. On 20 February, 1981, after
passing of the said Vote on Account, the Uttar Pradesh Appropriation
(Vote on Account) Bill 1981 was introduced, discussed and passed.
Various Demands for Grants were discussed for 22 days and all of them
were voted. The Uttar Pradesh Appropriation Bill 1981, was introduced,
discussed and passcd on 31 March, 1981.

Contributed by the Tamil Nadu Legislative Assembly Secretariai.
**Constributed by the Uttar Pradesh Legislative Assembly Secretariat.



BOOK REVIEWS

COMMITTEES IN LEGISLATURES: A COMPARATIVE
ANALYSIS. Edited by John D. Lees and Malcolm Shaw. Published by
Duke University Press, Durham, North Carolina, 1979, 449 pages.

The book on “Committees in Legislatures™, edited by John D. Lees and
Malcolm Shaw is a must for every person, who has been a member of a
legislature or who is a member of a legislature. It is also a must for the
stodents of politics. The book contains a comparative study of committecs

in different legislatures.

The book had a long gestation. It grew in the beginning out of an
invitation issued in November, 1967 by the Comparative Politics Group, an
affiliate of the Political Studies Association of the United Kingdom. The
Group invited members of Political Studies Association to suggest “‘schemes
of research, which seem to lend themselves to inter-university or widec
collaboration”. The editors of the present book coincidently submitted
suggestions that there was a necessity for a cross-national study of com-
mittees. In Januwary, 1969, a meeting was held with members of the Group
to discuss the possibilities for such a project,

While the research was being planned and carried out, an attempt was
made for a high degree of co-ordination and co-operation. To achieve the
said end, threc conferences of contributors were held. The first—confined
to British based scholars—was held at the Institute of Commonwealth
Studies in London in July, 1969. The second Conference—attended by
political scientists from five countries—was held at the English Speaking
Union in London in November, 1969. The third conference—also attended
by political scientists from five countries—was held at a residence hall of
the London School of Economics in September, 1971.

The editors, in choosing official committees of legislatures as theic
subject for investigation, have chosen formal, task-oriented groups. They

347-
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have excluded informal groups, such as cliques and also formal groups that
are emotionally or socially oriented, such as families and bridge clubs.
They have also excluded various small groups that one finds in legislatures,
such as party committees, regional blocs and cliques of influential members.
The editor and contributors have focussed on a specific, easily identifiable

government institution that is very widely used in different political systems
throughout the world.

The reason why the study of this book is a must to every legislator, is
that both the legislatures and legislators have been pointing with alarm to
the growth of executive power and the decline of the legislature throughout
the world. More recently, scholars have begun to examine morc closely
legislativc-executive relations, questions of oversight, fiscal review and the
budgetary process. At the same time, in some Western countries, members
of legislative bodies have sought to strengthen legislative institutions and
enhance their capacity for oversight. Often the vehicle of these etforts has
been the committee system. A Committee, according to the editors, is a
body to which some other body or person has referred or committed a tusk
and to which the committee is in some sense subordinate. As such, the
committee is one of the most ubiquitous institutions imaginable. This is
lmpllclt in the aphorism: )

“One Englishman is an Is]and
Two Englishmen are a queue.
Three Englishmen are a committee.”

According to the editors, a committee is a common place instrumcnt
of man's convenience and it is worth dissecting in its various contexts. The
editors have chosen the context “official committees in the contemporary

legislatures” and have used this ‘committee’ instrument to disscct this
context.

The book is different from other books or writings on “Committees in
Legislatures”. In other books and writings often the research is com-
parative only in the sense that those who study one legislature are familiar
with studies in others, and try to draw conclusions that are pertinent else-
where. This book is more explicitly comparative, and as a consequence the
reasons for differences among committee systems are particularly clear. In
addition, several chapters shed light on the processes of changes and reforms
and the reasons why such changes do not always achieve the goals of their
sponsors. This book is an important step in the oftcn difficult process of
creating a literature of comparative legislative study.

The book contains a study of the working of committees in the legisla-
tures of United States, Italy, We'st Germany, Philippines, Canada,Great Bri-
tain, India and Japan. The chapters relating to the committee system in the
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Isgislattres of the comniriey mentoned above, hiavts beerr Written by different
cohtritmitoss. The last chapter of “Conclusion”™ Nas Beecyr written' by
Malcolir SHaw. Hé hes tfied in this chapter 1o integrate matesiat coritaided
in different cltagiters. In- @is cross-natioal anslysiy; the authe®s ifitentiva
was to delinéate brosd committee structure and belaviour.

While concluding, I would say that if all the members, present and past,
cannot read this book, at least those who are at present members of any
committee of any legislature must read it, as it is not only interesting but
very educafive.

—GULSHER AHMED

Dr. V. D. Sabestian : Indian Federalism; The Legislative Conflicts.,
Academy of Legal Publications, Trivondrum, 1980, pp. 375.

During the operation of the Constitution for more than three decades,
tensions and dissatisfactions have emerged in the field of Union-State rela-
tions; they became more accentuated after 1967 when the political pattern
of uni-party control of the governments at the Ceantre and in the States
changed. Even in the heyday of a single party having an unchallenged and
moaolithic sway throughout the country, there were various differences
voiced inside the ruling party itself by many astute statesmen like Rajaji or
by irrepresible veterans like Dr. B. C. Roy. Now that the protests are
more sharp and loud, from Sheikh Abdullah of Kashmir to Nayanar  of
Kcrala, there is every need to look objectively into the problem of Union-
State relations in all its ramifications. Some impatient critics have a ready-
made and easy solution to all evils of the day, viz. to effect a radical change
in the basic structure of the constitution, to bring about a unitary form of
government for the whole country, to centralise all power and authority at
one place and with one person. It is a solution born out of despair and
intolerance, and futile attempt to undo a long and dysamic historical pro-
cess out of which independent India emerged with a federal constitution.
Be it as it may, Centre-State differences can neither be swept under the
carpet nor be silenced by crude commands. They shoald be identified. anat-
ysed, studied and understood before any satisfactory solution is fermulated.
A number of seminars and in-depth studies have been conducted in the past.
rich material collected and valuable suggestions offered. In this imperative
endeavour comes a good treatise of “Indian Federalism—The Legislative
Conflicts” by Dr. V.D. Sabestain. It is based on his doctoral thesis to the
University of Cochin.

In his study of the problem of legislative conflicts within the federal
framework of Indian Constitution, Dr. Sabestian has ably and commendably
surveyed a field which, excepting for a few explorations of limited nature,.
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has remained hitherto untouched. The book covers a wide tange of con-
flicts of various types, conflicts between the exclusive legislative fields of the
Union and the States, conflicts in the concurrent legislative field and coa-
flicts between the exclusive and concurrent fields. An exhaustive analysis
and discussion of the purpose of the constitutional provisions and the impact
of the judicial decisions have been made in a scientific and dispassionate
way. The book will be helpful not only to students of law but also to
members of legislature. Of particular interest to the feverish votaries of
legislative supremacy are the following words of the author in Para 3.28
under the Chapter “Colourable 1cgislation” :

“In the light of the contribution made by the principle of the

separation of powers to the realisation of a well developed notion
of tulle of law, our Supreme Court has added a new dimension to
the limitations on the sovereign power, namely, the sovereign po-
wer cannot directly exercise the funtcions of the constituted or-
gans, the legislature, the judiciary and the executive. The con-
stituent power should constitute these organs and leave them to
function at their respective levels. This is a contribution to the
development of constitutionalism in general of which our Supre-
me Court and Indian legal theory can justly be proud.”

While conceding the scope for refinement in the application of certain
principles, Dr. Sebastian does not feel the need for any radical change in the
constitutional provisions regarding the distribution of power. Even within
the present frame work of the Constitution, it is quite possible that wise
statesmanship at the centre can offer satisfatcory solution to very many con-
flicts between the exclusive and concurren fields. An exhaustive analysis
national and State Governments to be “partners in the common function of
serving the people”.

It 3s hoped that the publishers will go through the text carefully and
avoid in their next edition errors like the year of the British Governmeat’s
declaration of Indian Independence as ‘“1847” instead of “1947™ in Para
1.27 (Page 16), the name of R. C. Cooper wrongly spelt in Para 2.27
(Page 43); in Para 4.31 (page 122), the word “pleaded” pleads to be
stabilised. These small slips do in no way detract the merit and excellence
of the book.

—ERA SEZHIYAN
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APPENDIX 1

STATEMENT SHOWING THE MITriNGd MELD BY TMg ComurrrEds or THE sevenTe Lox

SABHA DURING THE Pemiop | Apam 1O 30 Juwe, 1981.

S.No. Name of the Gommittee No. of No. of
sittings Reports
held presented

w0 the
House
— ey g -l

(i) Business Advisory Committee . . . . . & i
(i1} Committee on Absence of Members . . . .
(iid) Committee on Public Undertakings . . - . 9
(iv) Committee on Papers Laid on the Table . . . Nil
(v) Committee on Petitions . L . . . . 4
(vi) Committee on Private Members' Bills & Resolutions .
{vii) Cowmmittee on the Wclfm o!' Scheduled Ca.stu aad Sche-

duled Tribes . 6 k]
(vili) Commiteee of Privileges ' . 5 . - L
{ix) Committee on Government Assurances . . . - 1
(x) Commiteee on Subordinate Legistation . . - 3
{xi} Estimates Committee . . . . . . 10*
(xit}  General Purposea Committee : . ¥ . =
(xiii) House Committee . . . > s C . 4oe
(xlv)  Public Accountn Commiteee . . . . .
(xv)  Railway Convention Committee * . v * . 3
(xvi} Rules Cammittee  * . & » . . .

JOINT{SELECT COMMITTEES
0] Joiat Committee on Offices of Profit » " " 4
(ii) Joint Committee on Criminal Law Amendment Bill, 1980 - 2
(iii) Jaint Commitice of the House to Examine the quutwn

of working of the Dowry Prohibition Act, 1961 3
(iv) T+iat Coramnittee on Salarier and Allowanoa of Mem-

bers of Parliament . . B . . 2
{v) Select Committee on the Chit Funds Bills, 1580 * . 8

354

* Incduding two nittings of the Study Groups/Sub Commitce.

*¢ Including one sitting of the A4 poc Sub Committee.



APPENDIX II

SPATEMENT sHIWING THE SITTINOS HELD BY THE PARLIAMENTARY CoMiqrTTRSs OF THE RAJYA
SasHa DURING THE PER10D 1 ArmiL TO 30 Junm 1981,

Sl. No. Name of the Committee No. of sittings held
1. Committee of Privileges . . s . . » 4
2. Committee on Subordinate Legislation . . . . 21
3. Committce on Government Assurances . . . . 11
4. Committee on Petitions . . . . » . 20
S. Committee on Rules . . . . . . . |
6. Joint Committce on Viswa-Bharati

{Amazndmeat) Bill, 1978 g . . . . . 2
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6(b)

1(a)

2

4

3(4) 2

- 4(4) 14

Andhra Pradesh L.C.
Andhra Pradesh L.A.

Assam L.A.

©3(3) 4 2
4(4)
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53

73

204

26 82)

76

128

120

Bihar L.C.

Bihar L.A.

4(d)

3
12
1

3 3(c)

11

8
17

Gujarat L.A.

Haryana L.A.

10

Himachal Pradesh L.A.

Jammu & Kashmir L.C.

2(e)

13

L.A.

.

Jammu &

Karnataka L.C.
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AFPENDIX-IV

Larr or Buzs rAueo 3y TR Housts or PARitAMANT AND ASRNTED TO 3Y TS Pammzwr
DURING THB PaRIoD 1 Apan 10 30 Jurs 1981,

8No.  Title of the Bill Date of ament by
the President
1. The Appropriation {No. 4) Bill, 1981 . . L 1-5-81
2. The Finance Bill, 1981 . . . . . . 12-5-81
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APPENDIX—V

LisT oF BrLrs PASSED PY THE STATE LEGISCATURES DURING THE PEnriop 1 APRIL
1981 To 30 June, 1881

JAMMU AND KASKMIR LECISLATIVE ASSEMBLY

1 Jammu & Kashmir Land Laws (Amendment) Bill, 1881.
2. Jammu & Kashmir Agrarian Reforms (Amendment) Bill, 1981.
3. Jammu & Kashmir Agrarian Reformg (Second Amendment) Bill, 1681.

4. Jammu & Kashmir Sixth Gurudwaras and Religious Endownment
(Amendment) Bill, 1979.

5. Jammu & Kashmir Sixth Gurudwaras and Religious Endownment
(Second Amendment) Bill, 1979.

6. The Dowery Restraint (Amendment) Bill, 1979,
7. The Transfer of Property (Amendment) Bill, 1981.

8. The Jammu & Kashmir Common Land (Regulation) Amendment Bill,
1981,

9. The Jammu and Kashmir Livestock Improvement (Amendment) Bill,
1981,

10. The Presiding Officers, Ministers and Deputy Ministers Salaries &
Allowances Bill. 1881,

11. The Criminal Law (Amendment) Bill, 1881.

12. The Jammu & Kashmir Genera}l Sales Tax (Amendment) Bill, 1980.
13. The Jammu & Kashmir Taxation Laws (Amendment) Bill, 1980.
14, Appropriation Bill, 1972-73.

15. Appropriation Bill, 1973-74.

16. Appropriation Bill, 1974-75.

17. Appropriation Bill, 1975-76,

18. Appropriation Bill, 1980-81.

18. Appropriation Bill, 1981-82.

RAJASTHAN LEGISLATIVE ASSEMELY

*1. The Rajasthan Requisitioning of Goods Vehicles (Amendment) Bill,
1980.

2. The Rajasthan Land Revenue (Amendment) Bill, 1981

*Awaiting Assent.
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TAMIL NADU LEGISLATIVE CouNclL

1. The Tamil Nadu Sales Tax l.aws (Amendment and Repeal) Bill, 1981.

2. The Tomil Nadu Entertainmant Tax (Amendment) Bill, 1881.

8. The Public Wakfs (Extension of Limitation) Tamil Nadu Amendmesnt
Bill, 1981.

4. Tamil Nadu Tax on Luxuries in Hotels and Lodging Houses Bill, 1981,

5. The Tamil Nadu Revenue Recovery (Amendment) Bill, 1981,

6. The Tamil Nadu Cultivating Tenants Arrears of Rent (Relief) Amend-
ment Bill, 1981.

*7. The Tamil Nadu Cyclone and Flood Affected Areas Cultivating
Tenants Arrears of Rent Relief (Amendment) Bill, 1981.

8. The Tamil Nadu Debt Relief (Amendment) Bill, 19881.

9. The Tamil Nadu Co-operative Societies (Appointment of Special
Officers) Amendment Bill, 1981.

10. The Registration (Tamil Nadu Amendment) Bill, 1981.

11. The Tamil Nadu Prevention of Incitement to Refuse or Defer Pay-
ment Tax Bill, 1981.

12. The Tamil Nadu Abclition of Posts of Part-time Village Officers Bill,
1981.

*13. The Tamil Nadu Payment of Subsistance Allowance Bill, 1981,

14. The Tamil Nadu Cattle-disease (Amendment) Bill, 1981,

*15. The Tamil Nadu State Housing Board (Amendment) Bill, 1981.

16. The Tamil Nadu Registration of Veterinary Practitioners (Amend-
ment) Bill, 1981.

17. The Tamil Nadu Agricultural Produce Markets (Amendment) Bill,
1981.

18. The Tamil Nadu Appropriation Bill, 1981.
19. The Panchaiyappa’s Trust (Taking over of Management) Bill, 1981.
*20. The Identification of Prisoners (Tamil Nadu Amendment) Bill, 1981.

21. The Tamil Nadu Panchayats (Appointment of Special Odfcers)
Amendment Bill, 1981,

23. The Tamil Nadu Panchayat Union Councils (Appointment of Special
Officers) Amendment Bill, 1981.

23. The Tamil Nadu Panchayats (Amendment) Bill, 1981.

24. The Tamil Nadu Municipal Councils (Appointment of Special Officers)
Amendment Bill, 1981.

25. The Coimbatore Municipal Council (Appointment of Special Officer)
Amendment Bill, 1981.

26. The Madras City Municipal Corporation (Amendment) Bijll, 1981.

B;127. The Tamil Nadu Electricity Board (Recovery of Dueg) Amendment
ill, 1981.

*Assent awaited.
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28. The Tamil Nadu Appropriation (No. 2) Bill, 1981,
2. The Tamil Nadu Appropriation (Vote on Account) Bill, 1981,
80. The Coimbatore City Municipa} Corporation Bill, 1881,

*31. The Tamil Nadu District Police ang Madras City Police (Amendment)
Rill, 1981.

*32 The Tamil Nadu Debt Reliet (Second Amendment) Bill, 1881,

*33. The Tamil Nadu Town and Country Planning (Amendment) Bl
1881,

34, The Tamil Nadu Prohibition (Amendment) Bill, 1981.
*35. The Tamil Nadu Forest (Amendment) Bill, 1981,
*36. The Minimum Wages (Tamil Nadu Amendment) Bill, 1981,

*37. The Tamil Nadu Industrial Establishments (Conferment of Permanent
Status to Workmen) Bill, 1881.

*38. The Tamil Nadu Agricultural Lands Record of Tenancy Righte
(Amendment) Bill, 1881.

*38, The Tamil Nadu Handloom Workers (Conditions of Employment and
Miscellaneous Provisions) Bill, 1981.

*40. The Industrial Disputes (Tamil Nadu Amendment) Bill, 1981.

4], The Tamil Nadu Hindu Religious and Charitable Endowments
‘(Amendment and Special Provisions).

42. The Tamil Nadu Contingency Fund (Amendment) Bill, 198].
43, The Tamil Nadu Appropriation (No. 3) Bill, 1881.

*44. The Tamil Nadu Sales Tax (Surcharge) Amendment Bill, 1981.
*45. The Tamil Nadu General Sales Tax (Amendment) Bill, 1981.
*48. The Indian Stamp (Tamil Nadu Amendment) Bill, 1881.

*47. The Temil Nadu Payment of Salaries (Amendment) Bill, 1981,

*48. The Tamil Nadu Payment of Salaries (Second Amendment) Bill,
1881,

WEST BENGAL LECISLATIVE ASSEMBLYT
1. The West Bengal Agricultural Produce Marketing (Regulation)
(Amendment) Bill, 1981.
2. The West Benga] Shops and Establishments (Amendment) Bill, 198l.
3. The Chandernagore Municipal (Amendment) Bill, 1981.

4. The West Bengal Requisitioned Land (Continuance of Powers)
(Amendment) Bill, 1981.

5. The Great Eastern Hotel (Acquisition of Undertaking Amendment)
Bill, 1981,

6. The Burdwap University (Temporary Supersession) (Amendment)
Bill, 1981.

* Assent awaited.
1The Bills listed at Sl Nos, 1 to 23 were passed by the Legislative

Assembly during the period 1 January to 31 March 1981 and those at S1. Noa
24 fo B were passed during 1 April to 30 June 1981.
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7. The Berhampore Electric Supply Company Limited (UndertakIng)
Acquisition Bill. 1981,

8. The Barakar Electric Supply Installations AcqQuisition Bill, 1081.
9. The Bengal Money-lenders (Amendment) Bill, 1981.

10. The Lalyani University (Temporary Supersession) (Amendment)
Bill, 1981.

11, The North Bengal University (Temporary Supersession (Amend-
ment) Bill, 1981.

12, The Sri Ramkrishna Sarada Vidya Mahapitha (Amendment) Bill,
1981.

13. The Bangabasi Group of Colleges (Taking over of Management)
(Amendment) Bill, 1981.

14. The Netaji Nagar College (Taking over of Management) (Amend-
ment) Bill, 1981.

15. The Birla College of Science and Education (Taking over of Manage-
ment) (Amendment) Bill, 1981,

16. The West Bemgal Appropriation Bill, 1981,
17. The West Bengal Appropriation (No. 2) Bill, 1981.

18. The West Bengal Taxation Laws (Amendment) Bill, 1981.

19. The West Bengal Colleges (Payment of Salaries) (Amendment) Bill,
1981.

20. The Indian College of Arts and Draftsmanship (Taking Over of
Management) (Amendment) Bill, 1981.

21. The Calcutta Thika Tenancy (Acquisition and Regulation) Bill, 1981,

22. The West Bengal Relietf Undertakings (Special Provisions) (Amend-
ment) Bill, 1981.

23. The West Bengal Industrial Infra-structure Development Corpora-
tlon (Amendment) Bill, 1981,

24 The Rabindra Bharati (Temporary Supersession) (Amendment) Bfll,
1981. &

25, The Payment of Wages (West Bengal Amendment) Bill, 1981.
26. The West Bengal Land Reformg (Amendment) Bill, 1981.

27. The Burdwan University Bill, 1981.

28, The Jadavpur University Bill, 1981.

29. The West Bengal Co-operative Societies (Amendment) Bill, 1%481.
80. The Registration (West Bengal Amendment) Bill, 1981

31. The Land Acquisition (West Bengal Amendment) Bill, 1981.

32 The North Bengal University Bill, 1981, !
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. The Vidyssagar University Bill, 1981,
34.
35.
386.
31.
38.
39.

The Bengal Municipal (Amendment) Bill, 1981,

The Bangabasi Group of Colleges Acquisition Bill, 1981.

The Netaji Nagar College Acquisition Bill, 1981.

The Birla College of Science and Education Acquisition Bill, 1981,
The Indian College of Arts and Draftsmanship Acquigition Bill, 1981.
The Sri Ramkrishna Sarada Vidya Mahapitha Acquisition Bill, 1981.
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